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CENTRAL AUMINISTRALIVE 1RIsUNAL
GUWAHATI BrliCH

O.A./A[A-No..e?§.e.eo.,e.of 2001

UA’J?]Z; OF UL“CI IOLJO ) .3"0:‘,“‘29.0‘2’.. » 0000

MroNe.Ke Sinha

m e e m om e e an e e e e e e e . APPLICANT(g)

€D wm cs w3 ®A A Ges e

Mr.MeChanda, Mr.Ge.ie Chakraborty » ‘
gxg. NeD.Gogwami. ~ ADVOCATL FOR THe APPLICANT (S

T R - T P B €ra m ces

~VERSUS.

Union of India & Ors.

EER rio 23 Om coa o T ©m 6Th £3s ED G Cw €T o eme om emm e

ReSPONLENT (S)

Gw e o= ma e A oom o

Mr.A.Debd RQY. s:.C.(.no.t..“

c=m e Em en WD &3 mvo mo e I N L. T e Y

_ADVUCAT: FUR THi
RSPONDLENT (S)

THE HON'BLm MReJUSIICE DeNeCHOUDHURY \VICELCHAIRIMAN

THE HON'BLo mRchK.SHARMAdﬁDMINISTRRTIV£JMEHBER

1. Whether Reporters of local papers may be allowcd to sce
the judgment - ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to sce the fair copy of the
judgment ?

4. Whether the judgment is to be circulated to the other
Benches .:

Ko Ko SHAHNMA AUMINLISTRALTIVE

i Judgment delivered by Hon'ble
lC LY M} MEMBER
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATT BENCH

Original Application No.475 of 2001
Date of Orders This the 3grh Day of July 2002

HON'BLE MR.JUSTICE DoN.CHOUDHURY o VICE.LC HATHMAN
HON'BLE HR.R.K.&W WINISTRATIW MEMBER

1, &ri Navendu Kumar Sinha
Son of Sri Bimalendu Kumar Sinha
Circle Organiser, SSB
‘Balat Circle, Balat .
‘District East Khasi Hills
Meghalaya

gg Advocate Mr, M.“handa, Mrs.u.D.Gosmi. Mr.G.N°Chakrae=
rty.

1. Union of India, Répresented by the Secretary to the
Government of India
Ministry of Home affairs
New Delhie

2¢ The Principal Director,
Directorate General of “ecurity,
Office of the:Director, SSB,
East Block V .
" ReKe Puram
New Delhi=110066.

3¢ The Joint Deputy Director(EA)

Office of the ﬁirector, 38B
ReKo.Purame.
New Delki-110066

4o g U.i.vim lonal Organiser

hillong Yivisions
1’“?0 Becretariat Building
Shillong=793001
Meghalayae

S5« The area Organiser(Admn)
S8+S.B,shillong Division
Shillong=l , _
Meghalaya. oo _eee Respondent s,

By Advocate Mr.A. Deb Roy, Dp,LetieSels
O_R D E Re

MReKoKoSHARMA ADMINISTKATIVE MEMBER
The subject matter of this OeAcldenial of

promotion tG the applicant to the post of Sublkrea
organiser(5A0), The applicant has challenged the impugned

contd/=2



Memos No.SD/GE/A-73/PF/4684 dated 29.4.1999(Annexure X)
and Memo No.14/SSB/A=2/91(74)II/387 dated 31.1.,2001
(Annexure XI1I), The applicant was denied the promotion in

the following circumstances.

24 The applicant joined service as Circle Organiser at
Krishnagar Circle under South Bengal Division. At present
the applicant is posted as Circle Organiser at Balat in
East Khasi Hills, Meghalaya. The next higher post is the
post of Sub Area Organiser(SAO) which is a selection poste
The selection for promotion to the post of SAO ig on the
bagis of selection cum merit. The Directorate of SSB jgsued
promotion order dated 10,07.1998 in which the name Qf the cn
applicant was not included while his juniors namely, Sri Nutax
Kumar Kandpal, Sri Kuldeep Singh, Sri Rajen Chetia were
promoted. Being aggrieved for non-consideratiom of his case
for promotion the applicant submitted one representation"
on 25.8.1998, The applicant was commumicated the following
adverse remark in the ACR for the year 1996-1997 i
"In Section 4 o your ACT for the year 1996-97
you have been adjudged as ‘good' 4in General
Intelligence, Judgment,c@pacity in oral and
written expression, Analytical ability, per-
sonality and bearing, loyalty, Moral Character
and Public Relations. In the summing up- you
have also been assessed as an "Yound,smart and
educated circle Organiser”, Degpite these good
qualities, you are advised to improve your

professional ability and avoid casual attitude
while dealing with official matters.

The above remarks are being communicated
to you, with the sole aim to bring improvement
in your shortcomings. However, if you wish to
submit any representation against this communi-
cation, you can do so within 30 days from the
date of receipt of this Memo."

The applicant submitted representation on 18.9.,98
which was followed by the reminders on 7.9.98 and dated
\¢ \{,\'&\l%\:do.%. The applicant's representation for expunction of

contd/=-
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adverse remarks was rejected on 28/30.9.1998 and -

15.10.98 (Annexures ViI and ViLI of this U.Aes), Both.the

memos are as follows t=

\C W,

3.

*I have carefully perused the representation of
Shri NHeKeSinha, C.O.dated 19.9,98 against the

adverse remarks in his ACR for the year 1996-97
communicated to him vide our Confidential Memo No,.
536 dated 24,7.98. :

The office has given a month wise account

of activities undertaken by him during the relevant
period and he has made a mention of various tasks
assigned to these tasks assigned to him by the 4,0,/
Commandant/Piv.Hqrs.He claims that all crity & with
the best of his abilities, While giving illustrations
of his professional capability, he has also brought
in some irrelevant matters like his endeawvours to
pursuade a particular VIF to be a Chief Guest for am
¥C, He has, in the process, mentioned the most mun=
dane things done by him and thereby provided all the
justification to the undersigned to retain the

adverse observations about his professionalism and
attitude,

The adverse remarks entered in the concerned

ACR ar of an advisory nature and should be taken in
the right spirit, While supervising this officers’
work, I had come accross several instances of his
casual approach towards his mature lately, these
remarks remain relevant to the period for which
the ACR was written and therefore, shall remain
unchanged, "®

Anpexyre VIII,
Extract of SSB Dte's Memo No.14/55B/A2/91(74)=11/

4354 dated 9,10.98 regarding submission of Applica-
tion of Shri ReKeSinha, CO for information.

2, In this connection, it is intimated that the
promotion of Shri Ne.K.Sinh&, Circle Organiser was

'considered by the P¥C alongwith others but Shri Sinha

could not make the gradand as such was not approved
for promotion by the DPC Shri Sinha may please be
informed accordingly.

Thbs wes-thex appoavel ¢ Bbosotor $68. The applicant

was issued another Memo.dated 25.4.99 informing that the

applidant had i .1 exerted political pressure for ifurther=

ing his interest. The applicant made representation against

the aforementioned memo on 3.7.2000 and also appealed to

the Director General, SSB, New Delhi on 18.6+,2001. The

contd/-=4
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request of the applicant was rejected vide Memo dated

15.10.01. It is stated that the adverse remraks in the

AGR for the year 1996-97 were communicated on 2.9.98 which
was after the meeting of the L¥C on 13.2,98. The adverse
remarks werqlgg;municated within a period of 1 month of

their being recorded. It is claimed that the Bench mark:

of promotion for all Group'C', Group *B' and Group'A' posts

is 'Good'. If the adverse ramarks of the ACR for the year
1996-97 are ignored, which are advisory in nature the applicant

would be eligible for promotione

3. Mr.M,Chanda learned counsel appeared on behalf of
the applicant. Mr.M.Chanda learned counsel filed rejoinder
on 16.7.2002 informing that the applicant was also awarded
adverse remarks for the year 1992-93 by Memorandum dated
17.5.94 as under t=
"The Officer needs more supervision and a
little more guidance. He also lacks motivation
although he is otherwise quite intelligent and
well educated,"
However, on representation made by the applicant the authority
was pleagsed to expunge the adverse remarks for the year
1992-93, By Memo dated 14.641994 the adverse remarks for the
year 1993-94 were communicated, which are reproduced below:-
“Inspite of the Officer's écademic qualifica=
.tion he is found medicore workwise. A Circle
Organiser who seems to have enough bagic inte-
lligence and education as well as adequate
training for the job but sadly lacks the dedi=-
cation and will to make his mark as a dedica-
ted solider of the 855B, Perhaps his list of
priorities needs a second looke"™
In the rejoinder it is stated that as the adverse remarks
for the year 1993-94 were advisory in nature no representa-
wags made, Mr.M,Chanda stated that the adverse remarks for

the year 1996=97 should be ignored the applicant given

\ C \/\/g (,w\\zromotion. contd/



4, The respondents have filed their written statement

and were represented by Mr.A.Deb Roy, Sr.U-U;S-Co It is
stated that the YPC was convened on 13.2,98 for the‘yost of
SAQ, The applicaht was considered but was graded as unfit

for promotion to the post of SAO though the bench mark was -
prescribed 'Good' by selection cum merit method. The officers
are graded as good, average and unfit and those officens who
obtained the grading 'Good' are included to the panel. The
representation of the applicant against the adverse remarks
was duly considered by the competent authority and was
rejected. The representation against denial of promotion was
duly considered by the competent authority and rejected on
the ground that he coﬁld not meet the grade, The service
record was considered as per the rules by the DPFC, The appli=-
cant was time and again issued memorandum for improving his
way:cf functioning and professional skills, but the gpp&icant
failed to improve., The applicant did not have gatisfactory
record for minimum period that was considered by the DPCy
mhe DPC considered the record for five years from 1992-93 to
1996-97 alongwith other eligibie candidates, The applicaht
was unfit based on the service records of the preéeding five
years. The jun;ors of the applicant were recommended as fit
for promotion by the UPC, The applicant was considered by
the VPC but he was found unfit for promotion. The respondents
also produced the records of the YPC which was held on
13.2.98 as well as ACR of the applicant. |

Se We have considered the submission made on behalf of
the parties and also perused the Annexures filed with the
application and written statement and also perused the

- ; , ds produced by the re dent It wa tated on behalf
kCLb&M:mrsp uced by the respondents. It vas sta

contd/=
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of the applicant that for the year 1992-93 he was communicated:
with adverse remark, but the adverse remark was expunged

on representation made by the applicant. For the year

1993-94 the applicant was also given the adverse remark
against which he did not represent. The applicant made
repregentation against the adverse remarks for the years
199293, 1996=-97, It is seeh that the remarks for the year
1993-94 and 1996-97 are similar in nature. In the ACR for
the year 1993-94 the applicant was found to be adequate.

In the year 1996-97 the applicant was advised to avoid

cagual attitude in his work. The adverse remarks are
identical in nature. The applicant has considered the remark .
in the year 1993-94 ag advisory in nature. The record shows
thht the applicant was issued several memorandums. fhe,;w: Sl
repregentationpof the applicant have been duly considered.
Having perused the material and record placed beforerﬁs.no
illegality, arbitrariness for malafide is found in the
impugned orders. We do not £ind any irregularity in the
proceedings of the DPC, wWe do not f£ind any unfairness or bias
in the proceedings of the LFC, From time to time, the appli-
cant has been advised to improve his performance, We do not
£ind any merit of this application and the same is dismissed,

There shall however, no order as t0 Costse

(KQKOSHAR?QA) ) ‘ ol‘@oCﬂUUi)HURY,

AUMINLSITRAT IVE MEMBER VICELCHAIRMAN
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GUWAHATI BENCH : GUWAHATI

IN THE MATTER OF

O.Be Noo 445 /2004,

sri Navendu Kumar Sinha
- S -

Union of India & Others
- And -

IN THE MATTER OF ¢

An Additional rejoinder submitted |

by the applicante.

The applicant most humbly and respectfully
begs to state as under |

1. That it is stated that your applicant had
received two communications relating to his ACR
for the period from 1-4-92 to 5-2=-93 and also for
the period from 1-4-93 to 31-3-94 vide Memorandum
pearing No. X/3/SB/ACR/93-94/38 dated 17th May 1994
and No. X/3/SB/ACR/93-94/44 dated X% 14th June,1994.
The applicant, however, made a representation
dated 17 May 1994 but no representation is made
against the memorandum dated 14th,June‘1994; however,
the authority after considering his representation
dated 4-=-6-94 was pleaéed to expunged the adverse
remarks fér the period from 1=4=92 to S-2-93 vide

Memorandum Noe VEII/BSB/GCK/92(PA)/349 dated

c’:)ntdo . .p/2



(2)

8=-8-94.

Copy of the Memorandum dated 17-5-94, 14-6-94
and Memorandum dated 8-8-94 are enclosed as Annexurese

8,9 and 10 reSpectively..

2¢ That your applicant further begs to state that
mere reading of the communication dated 14-6-94 issued
by the Deputy Inspector General, it appears that an
overall assessment of ACR for the period from 1=4-93
to 31-3-94, the grading of the applicant has been
considered as " Adequate ", however, there is an
observation that the applicant is found as Mediocre
workwise and also observed that the applicant lacks
the dedication and will to mark as a dedicated soldier
for the SSB. It is further observed that perhaps

applicant's list of priorities needs a second look.

After the aforesaid observation the above
mentioned remark communicated to the applicant to enable
him to overcome the defects/shortcomings with the
intention to further improve his performance,therefore,
the above observation in ACR which is communicated vide.
Memorandum dated 14-6-94 and termed the same as adverse
remark in fact the said observation cannot be treated
as adverse remark and the applicant took it as a piece
of valuable advice and started hard working to improve
his performance. Therefore the communication dated

14-6-94 cannot be treated as adverse remarks and the

contdee.p/3



(3)

same should not stand on the way of promotion of the

applicant to the cadre of Sub- Area Organiser.

3. That it is stated that the very object of the
ACR to point of if there is any deficiency or
shortcomings in the performance of the employee
concerned and such advice should be tendered to the
said employee to enable him to improve his performance
but the said advice for improvement of performance

cannot be construed as adverse remarke

In the circumstan ces stated above the

application deserves to be allowed with coste

Verificatione..e.



}. (4)

| 1. Shri Navendu Kumar Sinha 3/0 ShrirBimaléndu Kumar Sinha

4 . . .
aged about 37 years, working as Circle Organizer, Special Service

bureau‘ Balat, East Khasi Hills, Meghalaya, do hereby verify that the
,tatemants made in Paragraph 1 to 8i-sodotxkXXeXare true to my knowledge

and those made in Paragraph %X are true to my legal advice and I have not

guppre$sed any material fact.

i

.
1 Aand I sign this verification on this the lﬁuh dayv of

WxxxXQ&xx -July, 2002. 9)/
i \QV\:

Signature

hJC%Arfhxaeb\LQLANV¢QA_ Cand—

—————
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Na, X/J/sa/Acnlgz-salcwg \
Dirsctorate General.of Security
(ffice of the Divisionsl Srganiser
558 South Bengal Division
No.1 Hazi Md, Mahsin Squsre
Calcutta«16

B 7 : R N

Dated 17th.ﬂay/<94

w'.
n

|

Ny ‘f;
31 Mamorandum

o
13
t

{vi In- your - ACR-for the period trom 1 4,92 to "
5¢2,93 you have been assessad "Adequate® in.over~
all grading, But tho following‘adverse remarks
have also been recorded in your ACR t=-
' * The officer nesds mors supervision S
; and a little more guidance, He also

lacks motivation although he is

othervise quite intelligent and
vell-aducated,® .ot

B

2. ~ The above mentioned remarks are heing -
communlcated to you to snable' you to overcome'
th defects/shortcomings in your perforaance
and to further improve your parrormanca.

3, 1 casa you uish to mnka any rapreuentatlnn
against ths ebove ramarks, you may do so uithin .30
o?ys fram ths date of recaipt of thia Hcmorandua.

4, This Memorandum is baing sent to you in

dbplicata. " The duplicate topy duly signed and
dated may pleass be returned to this office.

+ | | . . * . 0 \ .

. e r o
Shri Navendu Kumar Sirha _ o LA S
Circle Organiserx’ A
Group Centre Krishnanagar
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Confidential

o - No.X/3/5B/ACR/93-94 /8 \\ &1
Directorate General of Security
Office of the Divisional Organiser
558, South Bengal Division

No.1 Hazi Md, Mahsin Square
Calcutta-16 ‘

Dated 14th June '94

Memorandum

in your ACR for the period from 1.4,93 to 31,3,94
you hsre been assassad *Adequate” in overall grading,

But the following adverse remarks have a

lso been recordsd
in your ACR :-

14

Inspite of the Officer's academic
qualification he is found mediocre
workwise, A Circle Organiser who
seems to have enough basic intelli-~
gence and education es well as
adequate treining Por the Job but
sadly lacks the dedication and will
£ . to make his mark as a dedicatad

gl soldier of the 558, Perhaps his

T list of priorities needs a second look, "
g; The above

mentioned remarks are being

tommunicated to you to enable you to overcome the

deFects/shortcomings in your performances and to

; further improve your performance,
g 3. In case you wish to make any Tepresentation
’ against the above remarks, you may do so within 30
D days r~om the date of receipt of this Memorandum,
4 .
b T4, This Memorandum is being sent to you in duplicate,
] .
: The duplicate copy duly signed and dated may please be
’ returned to this office,
o~ N ‘ l'
(_,QC (A ‘t;{ o
B

| | (A.K. Abrpl)

Dy. InspectorlGenaral

LTI

Shri Navendy Kumar Sinha
Circle Organiser

Group Centre Krishnanagar

L

Sy
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ConFdentldl

NESY ”IT/SB‘J'/"'CK/Q?(;) a)/ 3 G ‘7 |
Directorate General of Security,
0Fffice of the Commandant

Group Centre 558 KriShnane;_arSf

PO B Krishnanagar(PIN:741101

Dat ed,the §K aug,1994
NE018 YN

Reference your reprﬁsentatiﬁﬁﬁaated'

. 006,99 requesting for expungment of adverse ree

" .marks incorpordtedd in your ACR qu thé period

Froffl 10 "50 32 tps. 20 930

2, After careful examinat ion of

representatinn and connected donumenFQ DlVlalOﬁdl

Organiser,SD Division haa expunged the adver”e
remarcks from yeur ACR FOr 144,92 to 5.2, 93 as
48074 0 9o2e

 communicated to this  office vide Memo No. %/3 /33/

B

At /v /37-9a-ﬂa/60 dat ed ?6th/?ﬁth July 94,

1,1, Sinha,
\irn‘rnia €r,

. o
- e b——

Dist : Nadia(iest Bengal) e

e et e,

R e T
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Navendu Kumar Sinha,

of Sri Bimalendu Kumar Sinha

”

‘cle Organiser, SSB
gt Circle, Balat

trict East Khasi Hills

jedhalaya

3
x

The Union of India,

Represented by the Secretary to the
Government of India,

Ministry of Home affairs,

ew Dalhi.

The Principal Director,
Directorate General of Security,
Office of the Director, SSB,
Fast Block v, |

RoK . Puram

Hew Delhi 110 0646

GUWAHATI BENCH : GUWAHAT!

uuuuuuuuu
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Application under Section 19 of the ﬁdhiniStrative Tribunals act,

Applicant

A



[N

4

i S

(The Joint Deputy. Director (EA)
foffice of the Director, $SSB,
Vﬂua Furam.,

IMew Delhi-110066

The Divisional Organissr

-

148B, Shillong Division,

e B, Secretariat Bullding,

SGhillong- 793001

Meghalaya

The area Oraaniser (fdmn.)

3B, shillong Division,
il

Shillong-1

'EMeqhalayaa

e Raspondents.

DETALLS OF THE ARPLICATION
J

Particulars of order against which this application is
'

ﬁmadﬁ,
|

F
fThis application is made againstthe impugned Memorandum MNo.

SO /PF 60-0T /2006 dated 23.2.2001 issued by the Respondent No.5

5,

fand s0 also the Memorandum Mo. EA/ROMA4L/PE/MNES/97/580 dated

ot X N ‘ . )
M. 6.1999 {dated 29.4.99) issued by the sald Respondsnt Mo, 5

Urejscting the claims of legitimate promdion of the applicant

b'in Pe! t‘f'"c”i*fi el for & direction Uipot 1 he Rf:::')f"‘)nd'“n ts for promot; in d

:Lhe spplicant by holding Review DPC with effect from the date of

“hlw Juniors wers promoted.

i
durisdiction of the Tribunsl.

ﬂhe applicant declares that the subjsct matter of this
3 _
woplication iz well within the jurisdiction of this Hon'ble

grlen 11




4l Limitation.

The applicant further declares that this applics ation is filed

[
| % within the limitation pr

i Administrative Tribunals sch, 1985

L Re

4l Facts of the case.

' 4.1 That the applicant i

N

a citizen of India and as such he is

‘i entitled to all the rights, protections and privileges as
]

! guaranteed under the Constitution of India. '

i That vour applicant was initially appointed az Circle Organisern :
ﬂ under the Respondent Department with effect T rom %}42.1992 by B

1

P way of dire recrultment and was pos

at Krishnanagar Circls o ‘
| under South Bengal division. Subsequaently he % tra

nsferred to

>

Shillong Division in June 1997 and at presant he

iz posted as

{ Circle Organiser at Circle office, Balat in East Khasi Hills,

.

| Meghalava under the Divisional Office, Shillong.
| _ /

@3 That as per the existing rules of the respondent department, Thee

next higher post in the promotional avenus fFor the applicant in

the post of Sub Aea Organiser ($A0) which is selection post

1 and is giwven on the basis of senior ~ity oum Fitness

4.4 That the Directorate General of Security, 5SS vide its Memo No.

CLABEB/A2 /98 (1) dated 28.1.98 published the Seniority list of

the Circle Organisers wherein the name of the apiplicant appearad

‘ Doat 31l Mo, 14, Considering hiz seniority and span of service and

; i other aspects he is eligible to gt the promotion from the post

\ 1 of Circle Organiser to the post of Sub-frza Organisei.

4,51 That consequent upon the selection for promotion to the post of

SRO by the OPC, the Directorate of S3E issusd promotion order of

| some Circle Organis MEG. No. DTE 1359697 dated

! 0L07.1998. Surprisingly, the aforesaid promotion order oid not

contain the name of the applicant and

Gl

seh he was deprived of
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dtimste promotion whereas soms of the cilrcle org

who were Junior to him weres found Lo have besn promoted by the ;ﬁ{
aforesaid WT MSG dated 10.07.1998. To illustrate the cases, it
iz relevant to mention here that the juniors namaly Sri NMutan
Kumar Kandpal, Sri Kuldeeo Singh, Sri Fajen Chetia whose naines
Fiﬁur@d at S1, Mo, 15, 16, and 17 respectively in the seniority
list Wer e promoted along with some other juniors whareas the

uppllmmnf whose name appeared at $1. Mo, No. 14 in the Seniority

List was excluded.

That being agorisved at the non-consideration of hiz promotion,
the spplicant submitted one representation on 25.8.1998 to the
Director, $58, MNMew Delhi Through proper Chennel agitaeting the
prmmmtioﬁ of his Jjuniors and praving for his promotion to the

post of 340,

Copy of the repressentation dated 25.8.1998 is annexed

herewith as énnexure-1.

That the applicant was shocked to receive on 07.09.1998 one
mamorandum Mo, 2/88B/ACR/SB /97 /536 dated 24.07.19%8 from the
Divisional Organiser, south Bengal Division, Calcutta,
communicating that there was an adwerse remark in the Atk of the
applicant for the y@ar 19963997 which as quoted is reproduced
elow o
“In section 4 of your ACR for the vear 1996-1997 vou
have been adiudged az  ""Good’’ in General
intelligence, judanent, capacity in oral and written
expression, analvtical ability, p@rgmmaiity and
bearing, lovalty, moral character and Public
Relations. In the asumming up, vou have also besn
ma&eﬁﬁed,a$ an ““yoing”’ smart and educated Circle
0rqan1«@r > Despite these good agualities, yvou are
&dv1$@d to improve yvour professional ability and

avold casual attituds while dealing with of Ficial

nn

matters.

N anenalen Uanwnas Canbs
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Having received the above mentlonsd memorandum dated

JOT L1998, the applicant submitted one representation on 18.9.1998 to

dwvisional Organiser, South Bengal Divis 23 on dWDFl“IHq His good

rEmarks

and praying for expunction of the unforifunats adverse
in his ACR for 796-977.
Copy of Nwmurandum dated 24.071998 and representation
dated 18.9.1998 are annexed herewith asAnnexure-II and

IITI respectively.

That vour applicant eventually sent reminders to the respondants
time and again praving for consideration of his promotion and
. - ’ - -
redressal of his grisvances but with no result.
Cooy of reminders dated 07.09.1998 dated O7.10.1998 and

dated 146.11.1998 are appended herawith afnnesure— IV, V, and

That the applicant received one order No. 2/55B/ACR/SE/ 9798/

dated 28/30.9.1998 from Divisional Organiser, South Bengal L

=

Givision rejecting his prever Tor expunction of adverse GOR.

Further, he received ons Memo No. SDAGE/A73/PF/12524 dated
15.10.1998 from Area Organiser, Shillong Division communicating
the Director’®s decision regarding non-consideration of his

promotion in view of the rejection by DPC.

Copy of order dated 28/30.9.1998 and tiemo dated 15.10.]
are annexed herewith as Annexure-VIII and VIII : A

respectively.
b o

That surprisinaly, the Ares Organiser (Admn)., Shillong Division
wide his Memorandum NolSDYGEA-T3/PF /4557 dated 26.4.1999 which
WAS commnunicated o the applicant wvide

Mo EG/adn /410 NS/ 9T/ETE dated 3.6.1999 brought forth some
unfounded allegation against the applicant alleging that the

applicant exerted politicsl influence through Honble MR, for

furthering his interest. The Memorandum dated 76.4.1999 was then

followed by one impugned lethter dated 29.4.1999 (bearing Memo

'\M}ﬁfthduﬁ Ko/ 1 culos
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M. Eadadm/ 4L/ PR/ MNES /97 /580 dated 406019990 endorsing somd
conamct@dﬁdiﬁtwrt@d events leadingo the non-selection of the
applicant, for promotion. The applicant however, submitited his
raply wide his application dated 24.6.199%9 rebutting the

-

allegations.

Copy of Memo dated 26.4.1999 impugned letier dated
29.4.1999 and application dabed 24.6.199%re annexaed herewith

as Annexure IX, X, and XI respectively.

That the applicant made subsecduent. efforts also for rec

his grisvances and submitted application on O3.07.20C

Uir@rfmr SEB which was Fforwarded by Area Organiser

EELALL2000 but o with no result. BEventually the gpmlicant
received one Impugned Memorandum dﬂt%d BOLLZ001 communicated
wide Mo, AM/PF/606T /2006 dated 23.2.2001 by Area Organiser,
Shillong upholding the nomconsideration of promotion of the

applicant in their usual attitude.

Copy of application dated G w07 2000 and impucnad Memorancdum
dated 23,2 /HO] ars annexad herewith azAnpexure XII and XIII

respectively.

That being frustrated at the determined non-consideration of the
respondents of the case of the applicant, ewventually the

applicant appealed once again to the Director General,

Delhl for recre:

sal of his grisvance vide his application s
18,6, 2001 and further hnn?urmm o address a praver to the Joint

Secraetary, Public Grievance Cell, Ministry of Home affalrs, MNew

Oelhi vide his spplication dated 18.06.01 of his

grievance. Unfortunately, his DPAYED WAS

Lok onge Memo
Mo, SDAGE/a-73/PF /15648 dated 15.10.7 COL issued by Ares

Organiser (Admn.), Shillong.

Copy of application dated 18. ﬁ,“UUJ to Director General,

spplication dated 18.6.01 to Joint Secretary and temo
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15,10 2001 are annexed hereto and marked dnnexure XIV, XV and ﬂa/

XVI respectively.

That the applicant beogs o state that the respondents confirmed

33

that his cass of promotion was rejected by the OPC on the basis

&

H

of adverse remarks in the ACR for the yvear 19%87, which Was
communicated to the applicant only on 07.0%9.1998 after

completing the whole process of selection by DRC and subsequent

f

{

dssuance of promotion order sto. of the juniors in July, 1994,
The respondents in their bid to cover up their 1&p$@éﬁ hawve
eventually brought some unfounded allegations on the applicant
wiz. exerting political pressure through Hon’ble M.P. which
cdnes not have any basis and has been rebutted by the applicant.
This apart the respondents, in thelr impugned Memorandum dated
29.4.1999 (AnnexuresX) have mentioned to have issued as many as
ﬁix nos. of letters memos to the aspplicant on different dates
during 1996-1997 informing him of his shortcomings which the
applicant never received and as such are simply their imaginary

and fabricated collection of svents.

That the applicant further begs to state that it iz a sebtled

law that all adverse entries in the ACR shall be communicsted to

the concerned Government servant. As per 0.9, and_ﬁ~ﬁu 00 T
RICILSL/TT - Est. dated 30.01.1978 (ref : Para 20 under the

Chapter “‘Confidential Reports’ in Swamy’s Marual on

stablishment and administration), all adverse énies in the
CuR. should ke communicated too the concernsd Government Serwvant

within one month of their being recorded. Further a copy of the

er communicating the adverse remarks duly acknowladaed by
the official concerned should be kept in the C.F. file and the

fact of communication of the entriss should be recordsd in the

report itself by the authority communicating them.

Further, as per para 6.3.1 under the ChapterPfomotions?’
in Swamy s Manual on Establishment and Gadministraticn, for all
Giroup C Group B and Group A posts up to certain level, the

Benoch-mark in the gradation in ACR is “‘Good’’ and all officers
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4

whose overall grading is equal to or better than the Benchemark

..... should ke included in the panel for promotion.

That in the instant cas, all the procedural requlrements laid
Cown by the Government as described in Para 4.14 above was
flouted by the DPC and the Respondents and the applicant was

seniority and

5
("h

excluded from being promoted in spite of his
eligibility and despite the fact thathis over all grading in
the ACR for 199697 was ““Good”” i.e. fulfilling the Berch mark
for promotion. The adverse remarks in the ACR for 19987 on
which the DPC and the Respondents acted upon, was of advisory

nature only whereas the over all

sEsmeEnt was graded as
Coood””. And as such the applicant was sligible for promotion

slong with others in all fitness of the things. But the

Respondents, acting whimsically, did not consider the casa of

the applicant which is arbitrary, capricious, malafide and

contirary to the zettled laws.

That vour applicant begs to state that dus Lo non-consideration
of his case for promotion to the post of Sub-arss Organiser he
is incurring Financial loss a3 well as loss in kiz promotional
prospects. as such finding no other alternative the applicant is
approaching this Hon’ble Tribunal for protection of his

legitimate rights and it is & fit+ case for the HMonkble Trikbunal

to interfers with and to protect the rights and interests of the

hoa L1228

present A

ks

plicant directing the respondents to con itute review
OPC and to consider the case of the applicant for promotion to
the post of Sub ares Ordganiser with retrospective effect with.

all consequential service banafits.,

That this application is made bonafide and for the cause of

Justice.

Grounds for reliefls) with leaqal provisions.

at the applicant acquired a valuable right and was

R
e¢ligible for promotion to the post of SubkrArea Organiser.

N SN LLW,\M___CM\»(/—‘?
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For that the persons who ware junior to the applicant in the
seniority list, have bteen promoted to the post of SukArea
Organiser whereas the case of the applicant has not been

considerad.

For that the DPC and the Respondents flouted all the settled
laws in respect of the aCR of the applicant and deprived the
applicant of his legitimate promotion unijustly, unfairly and

arbitrarily.

For that the similarly situated persons, even juniors were
promoted, whersas the applicant was meted with discriminatory
treatment which is & clear violation of article 14 and 16 of the

Constitution of India.

For that the applicant made all efforts and pravers to the
respondants for consideration of his case bult the respondanis
acted arbitrarily and in a predetermined manner and rejected

all pravers.

For that due to nomconsideration of the case of promotion in
manner, the applicant has been incurring financial loss  in sach

and every month and 1oss

in the form of service prospects.

Letails of remedies exhausted.

That the applicant statez that he has no other alternative and

other efficacious remedy than to file this application.

Matters not previously filed or pendina with any other

court.,

The applicant further declares that he had not previously filed
any application, Writ Petition or Suit regarding the matter in

respect of which this application has been made before any court

or any other authority or any other Bench of the Tribunal nor



S.2 For that the persons who were junior to the applicant in  the
segniority list, have been promoted to the post of Sukdrea
Grganiser whersas the case of the applicant has not been

considerad.,

D03 For that the DPC and the Respondents flouted all the sathled

laws In

the aCk of the applicant and o

A applicant of his legitimate promotion uniustly, unfalrly and
arbitrarily.
il

5.4 For that the similarly situated persons, ewven Juniors wers

promoted, whereas the spplicant was meted with dizcriminatory

treatinent which is a clear violation of article 14 and 12 of the

Constitution of India.

For that th

applicant made all efforts and praversz to the

respondents for consideration of hiz case but the rspondarins

actad arbitrarily and in a predetermined manner and rejected

all pravers.

S.6 0 For that due to nomconsideration of the case of promotion in
. manner, the applicant has been incurring financial loss  in each

i anl month and Lo

in the form of service prospec b

an sxhausted,

That the applicant states that he has no other alternative and

other efficacious remedy than to file this application.

7. Matters not previously filed or pending with any other

court .,

The applicant further declares that he had not pirevionsly Fi

any application, Writ Petition or Suit ragarding the matter in

respect of which this application has

e mads tefore any court

ar any other authority or any other Benoh of the Tribunal nor

s e
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i respondents  In considering the case of the promotion of the

e

\»Lf‘-ﬂ‘
LA oo

This application is filed through advooates.

A1, Particulars of the I.P.O.

LG T9e2ko

. . . - ) oDl .
i1)Y Date of issue : 29-li-2

i T.PLD. No.

ix

111 Issusd from 1 G.P.O., GBuwahati.

ivl Pavable at : G.PL0., Guwahati .

1z, List of enclosures,

Me stated in the indeax.
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VERIFICATION

} Lo 8hri Sri Navendu Kumar Sinha, Son of Sri Bimalendu
|

ﬁﬁumar Sinha, working asz Circle Organiser, $SB Balat Circle, Bat
{biatrict East Khasi Hills ,tMeghalava, do hereby verify that the
%tatementa made in Paragraph 1 to 4 and & to 12 are truge Lo my

Fnowladgs and those made in Paragraph 5 are trus to my legal advice

i
and I have not suppressad any material f

Aand T osign

£0G1,

this verification on this the/gth day of December.

PJCRfJ*aA«aLA» QN ol
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Annexure-1

N P, TI/1/GCH/ 8901 /97981066263
Directorate

mmandant, GO, 33B, Haflong - 788819

o NLCL Hills [Sasam) .

G

fice of the C
01

h O

MEMORANDUM

Erclossed pleased herewith an application submitted by Sri
HLELSinha, Circle Organiser, $SS8, through proper channel regarding
gonsideration of his promotion to the rank of Sa0 which is self
cwaﬂnatory for further necessary action ét vour snd please.,

Enclo @ 4 (four)ocopiss.

)
b _ . /

Commandant
GCUSSE) Haflong

Tihe | O Faul,
SubrArss Organiser,
G9SBy Tura

(DaWp at Halflong)
\

Copy to @

Shiri NJK.Sinha,

i FBalat (Campt at Haflong) - for
rmation wor.ah. his

ion dated 25.8.1998.

=
—+
~

i
saf%xilegible

Commandant
GC(SSBY Haflong

N o —Canolon W, %L—Q
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Shillong D1
pRent @ Camp atb dflmng , o
bup Centre for Best Area Competition

» Director
Fast Blook-y
jﬁlhl = 1O

hrough -~ the proper channel

soquast For consideration of self for the promotion to the
rank of a0,

T have the honowr to invite

f
T vour kind attention in respect of

"é‘ anl,gﬂronunter|'Froﬂlr“ﬁ to 8640 in the month of July, 1998. That
. I am surprised to sa2e hat my Juniors e.g - 8h Nutan Kandpal,

i Kuldesp Singh, ﬁhrl Fanhan chetis, shri K.V.S. Panwar, Sh Subrata
ato. have been promoted but T oam nobt. Whereaz my psotion in the
iority list as supplisd by wvou vide Memo Mo. -21/85B/A2/98(1)
atied Z8.1.98 is 14 (Fourte

@),

T T -~ —. . - % S
sy
%
2
A
33
18

| I shall be highly obliged if vou kindly look into the matter
@naaling me o get Jjustice about my seniority and promotion
podsible.

A RO0N a5

i
.
i

Your Ronour nec sary Intimation may kindly be given to me.

Your honour, this before yvou to yvour kKind necessary action

rlepze ., '

i .
i ) 'dfw ,
j N, ;1HH0J

PJQVJ%ainM Lo Sonlse
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Annexure—-11

Confidential

OIQEFTOFQTE GENERGL OF SECURITY
CABTME SECRETARIAT, GOYT. OF IMDIA,

o OFFICE OF THE DIVISIONAL ORGANISER

o $.8.B., SOUGH BENGAL DIVISION

P 1, HAZI HD. HOHS TN SRAUSsRE

Lo GﬁLGUTTH*ﬁUUOiﬁ
MD”EXESEXQLP,b“'GK/"5” DETE 24th July’ 98

3 MEMORUNDAM

\ | In %ﬂctlun 4 of vour ACT for the year 1996-97 vou have been
ﬂdjudqed s Cgood” ln Genaral Intelligence, Judgment, capacity in oral
Gna wWrithen expr ion, Analvtical ability, p@r%una11tw and bes
!nhwlfw Moral [ acter and Public Relations. In the summing up -~ wvou
hdw@ dlwo been assessed as an “Young, smart and educaaed Clrcle

drdar L Despite these good qualities, you are advised to improve
oL fessional ability and avoid casual atbitude while dealing with
offiicial matTers. — o

|
i The above remarks ars uwinq communicated to vou, with the
wmﬂu aim to bring improvenent in vour hurfnomlng;, Howwwur if wou

wish to sibmit any representation dqalnmt this communication, vou can

-

o lso within 30 days from the date of receipt of this Memo.

i Please acknowledgs receipt.

Ve s S
5

shi]lunq h1v1“11mng
A0 Secretariat Buildi
I I Shillong=793001
Heghalava

}.L
L\J =
@

_\...”\,
[y

- 7 e €l

Pech Lot
ARSI
{f’(/'wwz\7 A b A —

l/‘\«\e,’i—/l«(

hjgud~e«AdLm WsarrmdN S%tf_s
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: Annexure-T11
j ' Confidential
Of0 the Co Balat

: Campt at A.0. Office

1 _ BLTJEﬁttfﬁlprfoQS
|
F Shillong

g Dated 1E.9.1998

The éGrea Drganiser

L.
h
$8B, Meghalava area
|
ﬁ Sub Representation against adverse remarks in the ACR
i 1 -‘,. D r .
N the period 1996-97.
Gir,
' )

| I have the honour to submit my representation against adverse
remarks in the ACR for Pd 99697 addressed to the D.0., South Bengal
Division, $SB.

|

| .

LD Rindly do a kind and necessary action on it. Since I had to make
thils representation reach at the 0D South Bengal Div. S8B, before 2nd
v, T98 , 80 1 request vou again for a kind and fast action on it.

. |

'With due regards,

Copy to

1 The 3a0 -~ for information plea
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COMFIDEMTI AL
P BLT/Esth/21L/PF/CO/ 98/ 38586
3 ::';bm o
H;K,Sinha
CLO. Balat, (SSB)
amp at h:lJunm n
Th@@offlmJ of fh@ ALDL (M)

C)‘

?
1

i Cated 19.9.1998
1

The Divisi ;
SBEY South Ll Ulul LfH
1, Hazi mMd. MOHQLH Square
Luiuut Fa - TOD0LE (WOB) .

n

Shb‘: Submission of Representation against adverse remarks in
i ACR~- 1996-97.

e
=
T

E % With all due regards and honour, T am honoursd to submit a

rbpre%anfailun against some adverse remarks in my ACR for the period

lW?é*@? this was communicated vide your memo No. (Confidential)-

“?SSBfﬁtJf ST & odated 24.07.93 and was recelived by me on Znd Sept.

My representation is attached herewith for yvour wvery kind and

necdassary action plesses.

|
! sours Faithfully,
i Sdf~ Illegible 19.9.1998
i : : CNLK L STNMA)
b 0L 0., 858, Balat.
Copy to -
] R
The B.0. (M) - for information.
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annexure-III(Contd.)

onal Organiser,
S8R, S Bangal Division,
4, Hazi Md. Mohsin Square,
Calyuﬁtawxuﬂmléq W B

b
S o Pwp“wwwnTatxOH acainst adverse Remarks in the &CR for wear

19961997

1 CoWith all due reds rds and honour most politely I beg to state
LK . - o g

that I have been given the adver remarks in my ACR for the year
i

lb@?ﬁwl@@B vide your Memo No. 2/S8B/ACR/SB/97/536 dated 24th, July 98

aﬂdltﬂu: same was resived by me on 2nd September, 98 in the office of
h%?'wrwa Organiser, 353 Meaha layva Area, Shillong Oivision. In this
mnn@utxmn 1 am to lay down following for fawvour of vour perusal and

n’ consideration please.

J i That &ir, I am wvery mich gr
Mlaﬁ1 and sducated Circle Organ
I J

Him zee that my professional ability and attitude towards

Syl bo vou For asserbing me yound,
but at the same time, I am really

r_

i
i

T , X .
df%lﬁﬁmeﬂt are in guestion.

T

Gon 1o would like to write

| . . . . .
omJMSLr, in anticipation of wour kind permis

dgwq a few lines about my efforts and endeavour for the officia l WOk,

. A
iu&}ﬂq 199697 bafore you.

'
i
"
|
ol

‘5 I the month of april © 96 1 returned from 29th W.T. Training
irow T.G. Salonibari and rasums my AUty .

i

iﬁ}iﬁ In the month of May’96 I conducted C.AEx. At village Rupdeha
wheat . 24.5.96 to 31.5.96. In this Clvic Act s

dﬂwﬁlwpﬂd near to Border ¥illage was selected, in which Muslim

s poOr uncsr

deLﬁauwd vLilaqn near by also involved. & part from MOAVEA,
L@l%pral shows Road was constucted. Involvement of people was
' o on selected for one of tha sub-venus

iﬁi? June -~ Remainsd on leave.

iv){ July - Took the tasks to sponsor disabled person for free
Mgdﬂzal fid very seriouslv. So methodically med to the Key points
‘wherte availability of nesd disabled persons are more. So Key persons
were contacted for exampls Md. @bdul who had a hold among all the
bled person to refrain from giving aid to such a disabled person
having frae ald already or he

L For some money .

=y rich or he may sals the




11 ij’ o
|
|
|

of .

e
thd

%p?il”Qé, I took interest to organisze MPC in

|Shi 1

Site

19 | 5\

August © 9% - Took charge of Office Ranaghat on 06.08.9% from
i BK.Paul, C.C. Important demand wers placed to give SA0 Office a
out-look new files/registers wers Qpen .

Self obeyed the order of the Commandant/é.0. for the escort duty
ITV= to TC Haflong w.ef. $.8.96 to 13

LB.926 while returning From

gTCgHaHmng I fall sick in fh@ Train due to diarrhoes dysentry with
?F9$r“y During the 'a1urﬁ1nq Journey 1 was alone but reported to the
:ConmandanLXﬁD and never complained for W.I had not been provided at o
ledst one person while returning from TC, Haflong. But ever showed sy e

ﬁmgﬂlty Lo the Commandant/a.0. and respected his orders and alwavs
gd to understand his limitations responsidlities. I always
ught/felt he used to give me the b

s of the comfort and guidance.
> selaection for MPC- Just after resuming my duty in the month of

s

a wvery successtul

nﬂmrm SO with Dr. C.Bhatt acharie conducted a tour to Kishangani

L

Pmlh

ciomt

Wi

C.Jo,

together at the village uuowqdwha n»nom]f T @i -
;

e and also reciprocated by the Wats of Fauri. They were -

L Movember T946 -

| sUCCes

L . .
ko a” for site selection and also organised YiWaccination in the
glﬂll&g% Goaripar s

..... ZAW

Sept - Took charge of C.0. Palassy on 13.9.1996 on 41 9. 96

idia was finaly seleted as main venue fTor MPC .

I was made gu?ﬁet@ othe SA0 Shri a.K.Srivastava who had come

with 20 WATS from Pauri, Garhwal for study tour. fas local C.O0. I
!

arrignged thelr messing, 10dqinqu Their vehicle, chalked cut the

programne. W.e.f. 23.9. FE Lo 25.9.96 1 waz with

them and arranged get
‘hotograchy, local

H""
Dance, Songs were done by the V01t$MQWQTS and ITY of Krishnagar

our, Chowgacha, Beshrmpur, Hazar diary, Imambar eto

Took proper interest in the preparation of Estimates of GIA

vamanta Pur of Palaszsy Circle as S60 Ranaghat., Took hp service iy
i g Y fl 3
SI(P) by propar redguest too the Commandant.

o

October "96 ~0n 19,109 handed over the charge of SAD Ranaghat

i BuK.Paul, C.0.
My affort sincerely again a appreciated by my senior and again I

w&gggiven the task of organi ising programms for 30 WATS firom Pauri led .
fry S O.F.Sharma, SA0 Pauri. So again they were g ven
ortable stay and well chalked programms 13l

Wa M e looms

}'.»
_,7

s the sarlisr one. Thay
shown different monuments and places of Historical importanoe
escorted Lo rMalda, by me.

Again I took over the charge of SA0 Ranaghat on

;“Qﬁ and went to the village erbolda of | Ranaghat Circle with the

my main aim was to make the forth coming C.a. Ex. OF arbolda a

talked with all the influentisl people and apprecisted




r

1
|

!

P
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Lon 19.11.96 to 24

EY Local
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the situation and after returning to Krishnanager reported to the

43

Commandant. Took his last minute aspproval . énd the COFEX was conducted
<11

PP

ix)l  Decenber’® 96

L1 The month of Dec. $6 was very very demanding too me, my

effort my sincerity and my calculated action.

The routined programms, name of villages, sub wenue et
handl alreadnyMﬁn given by me but many things were to be
dong so in nutrshell following works was completed by me

Mo

1y Instead of RBHS School Majdia, Maidia College was
considerad as main wenue.

I contacted with Principal., Maijdia,

The
Sacretary of Students Union was taken into the confidence.
gnd with methodical approsch at last not only collegs
ground and one portion was available for MPC but the whole

‘ college, canteen (which was made officers mess ) and
furniture wers at the disposal of $9

DERSET o I

2 I contacted Madia Zila 7mna1 secretary Shri Renupads Das,

~MP(CPIM) and too his favour for arranging a Minister
for being Chisf quest for MPRC. Firstly he arranged Sri
th?w3|dhmﬂ thmkrdbmrtv for this, I rontart 3 h1m at

=
“' o
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=
=
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Yoot
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by
@

org  the programme for such invitsticd then again I

contacted Shri Renupads Das, Ex-M P, and

al 3
Sav% ng me " It was better to contact at least & months
t

said the same to
him. He again contacted Sri Kamalendu Synnal, tinister

the same purse and I with the recuest took his willingness
for benign Chief Guest for MPC. For my this effort
nice apprecisted by Shri a.9 Rawat,

- for

I was
commandant,
Krishnanagar. Thus again T proved my professional approach
and lovalty to my senior.

s el e

School, Clubs were contacted for rally cultural
shows, Dances and Dama.

) Several G.0s and MNUGL0.8 were contacted for stalls

w

i B.D.W0. Krishangani and Hanskhali were recussted to provide

different storas for making different stalls and for

Pesutifying the ground by supplying CHI-Pipss .

Wooden Block were arranged for beautifyving Bharat Darshan.

Nt 2ol Knman Clls,

B SEEEEEEE——————
i . . N
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Programmes on ocultural unity and amity were organised to

sprasad, feeling of %luttVWhmor among The ma

/

alaso carrisd over.

Sly, arrangamant for RTD was

January 97 - A successful CAEX was organised in a deprived
willage of Charshamvunagar w.e.f. 12 LOL.97 to 19,0197,

during the civic ation our Commandant sent Or. Mitra to

brief me about the wisit of Cv0 from the Dihe. Mew Delhd

Cand ordered me to organised a ell neated well organised

spl. YVO& in ong of the venue of CAEs.

albeved In rhw BaME manner and obviously on 15,0197

Ranian, OO rom Diractorate appreciated my

ceffort and geave appreciation in writing in the visit boolk

of C.0. OFfice. Thus T ept the name of Krishnangr ¢.C.

of Officer from 358 Oirectorate, MNew

Fab/tarch®™s7 1

much @wgfaﬁ 2l with Ops. Work of
Girélﬁwﬁage recee, target recee, cache and also contacted
for another civic ation of Kﬁi%hnaﬂag&r Circle. 4 part
Frmm the abowsa wmxu; NIF wisit, ﬁmltﬁn'&mntactm IHT, &I4
ete. have also been Fulfilled by me. 1 had é Wity o
trek record of GIa except Bapuii Ha rﬁu where 1 had to
retreat as I never wanted to put my organisation in
politics. The ﬁIﬂrChOWgacHa, Ananda Nagar, Mayur Hat,

Fupdaha, Ba

dulia, Sutia eto. are alwsvs appreciated by

T owork and

my seniors. They are the testimony of my hon

-

meticulous effort.

Sir T always obeved my seniors tried to understand them
always ook the work sﬁrimuﬁly and I alwavs there to help

ist my senior in the ftimse of neaed.

rathe

$ir, at present I that T had never besn given an

cpportunity to have communication with vou face to face

i one or two occasion Fuﬂ‘ # ozhort while ~ in which

I remember the debriefing of MPC where vou declared the
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-

ssful and 1T oreceived congratulation from

MEC very sucos

every body. Really I was very much bosted them.

Sir, MNow a davs I am undsr much tension and T am seaing a
wvery dark future shed with stark reality of life. Kindly
expunge the adverse remarks in my SCR for the period 1998
27 and let me allow to rejuvenste for that I shall be
fighly obliged to vou.

3 =

This is before you for yvour kind perusal and

NBCSSSATY &0 110n ol

mhc 48 9.
cle mrgmn
SSBE Bals
HMeghalava Area,
Shillong Division
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annaxuras IV

Cojfid@ntial

f @LTJ o“Tﬂzlprfﬁmf@?-?
[ ffice of the Co- B

D, 07091998

sub Area Drganiser
Tura

Lonsingend

tor SER In

on of praver to the worthy Cir

: Subini
(a8 n Lo promotion fo the rank of Sao.

T hawve the honour O submit my prayier to ( Ist remine = worthy

”f“@ctor S8R in rSo my prayver to bim for getting me promobed to the,

™
P

irank of the SA0 with dus seniority.

o this praver in triplicate with the

id peing submitted to you for Further nsces

Yours faithfully,
AT

Salf-

@
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Eile No. BLT.Estt/21/PF/o0/9
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Ist reminder

Organiser, SIB
Balat, Shillong Div.

Gated O7,.9.1998

Through proper channal.

Sk o Rt\acquast for corsideration of self to the PROMOTION to the Rank
‘ of SAO. )

fagf o My previous praver for the same G0, Haflong dated 25.8.1998.

T have the honour o invite yvour kind attention in rfo the recent:
promotion from CO to SA0 in the month of July ™98 vide vour WT MSG No. DTE
Mo, 135%96-97 dated 10.7.98. That Sir, I am surprised to see that my juniors
@.q. Sh. N. Kanupal, Sh. Kuldeep Singh, Sh. Ranjan Chetia, Sh. K.V.
ato. have been promoted but I am not.

Fonwar, Sh Subraba

Wharass my pos in the seniority list as provided by you wide Memo

Mo -21/88E /m2/98 (1) dated 28.1.98 is 14 (Fourtesnl.

Your honour I shall be highlyobliged if you kindly look into the
matter presumably enabling me to get justice about my seniority and
promotion as soon as possible. , '

-

Your honour necessary intimation may kindly bes given to me.
Your honouir  this is beforse vou for kind and n/fa please.

Yours faithfully,
Sdf~ 11 hle 7.9.98
(Navendu Kr. Sinha)
Circle Organiser, SB

yay Balat, Shillong Div.
d&y reghalava.
.0

N
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Confidaential

BLT/Estt/21/PF/C0/98/404

Of fice of the Co-Balat

T

The Sub area Organiser
G5B, Tura

sion of praver/ra 'ﬁnfwiien Tu the worthy Director SSB

Sub x Suteimd ‘ :
pect of promotion & Seniority.

| in res

T have the honour to submit my praver (2nd remindsr)to worthy Director
e in rﬂspcct of my praver to him for getting me prowed to the rank of

fhe a0 with due seniority.

So this praver in triplicate is being submitted to you for further

nacessary action plea

Enoclosures @ &aa
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%Confidential
File Mo, BLT.Esth/ fH USRS A0

Ist reminder
From
PR L S THHA i
Circle Organiser, SaR
Bal ‘ﬂ'ﬁhlllong D,
: Oated 07.9.1998
|

Director
S East Blook-Y '
DE&HIWllOGG&

(hrnuqh proper channel .

Sub 'z Request for consideration of self to the PROMOTION to the Rank
| of SAD. |

My previous praver for the sames 6.0, Haflong dated 25.8.1994.
w (Raef - PRAYER ON DT. 25.8.1998, IST REMINDER ON  dated 7.9.98)

{
~h
¥x

T have thes honour to fnvﬁte WO Vind afvﬁﬁfimn in /o the recent

Plo, 1BE9S-97 dated 10.7.98. That SlPx I am $UFDP1$8d to see that my juniors

@.g. Sh. M. Kanupal, Sh. Kuldeep 3ingh, Sh. Fanijan Chetia, Sh. K.V.E.

Ponwar, Sh Subrata Bose etoc. have besn promoted but I am not.
Whereas my position in the seniority list as provided by you vide Memo

5 ~21/588/a2/98(1) dated 28.1.98 is ld(ﬁmurtﬁenth)_

vour honour I shall be highly obliged if vou kindly look into the
matter presumably enabling me to get Justice about my seniority and
nromotion as soon asz possible.

ary intimation may kindly be given to me.

¥ouUr honour necs

Your honour this is before yvou for kind and n/fa please.

ey

faithfully,
ﬂiilu FLl0. 93
1 iy K. Sinhal
// Circle Organiser., SB

Balat, Shillong Div.
Meanalayva.
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annexure-VI
confidential
QLT /Estt/21/PF/CO/98/404
affice of the Co-Balatl
o pated 16.11.1998

The Sub Arasd Organiser
et Tu:a

Svenbn

-t Forward my prayer 1 worrhu principal Director o in

Sub o
of Rromotion Lo the rank of 5al.

b

Sir,
With due respsct 1 beqg to state that 1 am herewith submithing my

prayer Repre esentation to the Worthy Principal irector, 5SB in raapect of

my considaeration For promotion to the ranlk of SA0 In SoE with cues

This is for your kind and n/a please, (I am herewlth submitting

relevant documant. - 5 gets please).

)
?
$i]
ot
3
v}
i
&
s
—+
0
T
-
<
=
—5
=
-"!
=
3

“gn this prayer in triplicate

oS 5ary action pleass

(shillong Div.)

% no. o of sats

congisting ‘
1. Salf reprn”“ﬂna1lmm to the
& Reply of Worthy ﬁl*ﬁrrurﬂunpn
A viemo from th whﬂ Shl Diw. S50
4. Memo (reply) from the DO SE Div.35B.

/,_



Annexure-vI{(Contd.)
th’E Lt/ w1/ P“ECHKQUKWI

Forome

i .:lx.«alf!hj

(d». = L) J

Shillmu% Divisaion

The Principal Directo

setorate General Of Swmourity
w the Dirsctor, SSB

st Block-y

LR ram,

£ JQIlL*LlUO&&

=
(';}

(THroQgh the proper channesl)
Subé: Consideration of self for promotion to the Rank of SA&0.
Sir,
With much regards and honour, very politely and humb>ly T beqg to state

sent T

thaﬁ Irﬁm working as Circle Organiser in SSB since Feb. 1997, ar Qe
&m Pm~Ba1at Circle under Shillong Divison. Earlier I was posted in Sough
Bengal Division as CoKrishnagar Circle and in June 1997 T was transferred
from South Bengal Division to Shillong Division.

3ir, in anticipation to vour kind permission I want to draw vour kind

- -

wvour justice as well-:

attention on the following paragraphs and =

Sir, it is very sad to g8y that a promotion order was flashed from SSB

Oirectorate through WE MSE, No DTE 13596-97 10th July®98. In thiz order

few co’s were promoted to the rank of SA0. A1l of them were Junior to me
except one. I bear the seniority no-ldth (fourteenth) in the se niority list |

as supplied by the 3SB Directorate Memo Mo 21/8SB/082/98 (1) dated

E8.1.1993 . Dbwiously it was a great shock to me for why T was not considers
for promotion.

Then I gave a representation to the worthy DI reotor S8R on 25.8.1998,

reguaesting him for my consideration for promotion with due seniority.
Sir, in the meanwhile on 2Znd Sept.’98 I reéceived a contiedential Memo

Noxa’“cafﬁcrf SESRT/EE6 df 24.07.98 From the Divisional Organiser South

-

mmnga1'0i~ LBL0N, SHE stating about entry of some adverse remarks In omy GoR

for the period 1996-1997. The adverses remarks is as below -
In section 4 of vour ACR for the vear 19967 vou have been
adjudged as ““Good’ in General intelligence, judgment capacity

o

in oral and written expression, analybical ability, parsonal ity
and bearing, loyality, moral character and Public relations. In

the summing up-you have also been assessed as an  ‘young smart

o

Pt
RS
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By the time I
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could ma

fion by the

This was the
Sir, before wor

Divizion

vt for the pare

Sir, in his

ant matter.

the other

Bri A.%.Rawat

Comatr.
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Winiﬁter o Ly
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5 very 1ess so

lmr
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able to ]

e

ttitude

expunction of
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approval

and- got

to me vide Memo No. 2,

2ly he treated my snd@avour to pursuade

into the politic

W
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tieacd Deapite those

cure ¥
57 K.

aonod gualit

25,

Circle Organi

dvissd to improve your oot e 5 ional ability and awoid

while ial matters, "’

iving this memo I repre

ented to the DO south Bengsl

remarks in o my AR 199697 about

the adverse

ity and casual attitude in dealing with official matter.

.....

wived the

reply From wor Dirsctor SSB iz an

Ty

FLIT74)E1 /4354 dated 9.10.98 EXTRACT of the Memo

it

L0,

s

F Bhrl WLk

Shir

is ! > the probation o

rowas considered by the DPD along with other s but

&l

ot maks the grade and as sUch was not approved for

CoBril Sinha may please he informsd accordingly.

of Director 388,

thy Dlr@CtOFb reply I received the reply from DO oouth

""" surprised that (Achvrs

st the ur)uv. Cremarks

iod 1996497 and declined to expunge it. This was

B/ACR/SE/9798/768 dated 28 Sept. ’98.

X
™

Shri Kamalsndu

L Minister (CPMY to (ﬁ?ﬁ a Chief Guest of major pullicity campsi o)

the endsavour to fuin

a5 mundans

things.

to a Minister or my own but I was ordesred by

5, o Har was puttinq @ oon him bo

o

[
Dt

whief Gus of  major publi Gty campaign and the

we had to drop out the idea of making Chief Guestvto

erson in MPC. I obeyved the mrd@r'mf '''''

my superior andg

[T ™

Khiris

cal Circle (CPMY From nsgar to Kalvaihia and

Minister as Chisef Guest of

MR
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14 months (1

O

A~ Gir, T oam surpr

vics cand 2 omonthsl.

fa it iz &

Alao I never got any memo during my this tenure 199

prerequisits three Memos (Cautionary in nature)l before

imsuing some adverse entry into the acCk of the OFfficer reporbed upon.

Sir, T am also very surprised to see the dste of signature on the memno
from DO South Bengal Diviszion SSBE which is 24/07/98 just after the

commencensnt of the promotion list on 10.7.98, by the S38B Dirsctorate.

Gir, 1 do not undersiand why this was not signed before 10th of July’

D% by the DO, South Bengal division and communicated to me in tine.

Gir, the DO South Ben: gdl has turned down my prayer for esxpunging the

e time he advised me to take this adverse remarks

in hight spirit as it is of

AOVERSE REMORKS. 3ir, T

oy 10 nature but Sir, ewven then it iz an

and what advise he want to give after a
gap of 14 months?. It is well said thata stitch in time saves nine”’. Doss

iﬂL» advise kesp any sense to me now?. When it has come to me

hw&;inﬁ me away from the promotion, mors over, shattering my future in

th@-mrganlﬁatimh and plaving with my honour.

Sir, It iz malicious, hiasad and with MaLa FIDE IMTENTION.

e
0

Sir, I have worked with utmost sincerity in this organisation
Circls Organiser and T firmly belisve that [ have alwave been rated as I

in ACR. I not ou

standing or wvery good till now for the consideration of

promotion to the rank of SAD.

please save me from this debacle and considering my o

kindly promote me to the rank S80 with due seniority. I keep

much faith in vour pious justice and vary kind action please,

SHILLONG. DIMI”

Da:

ol 16L11.98
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Fnoclosures ;-

1. rerox copy of my representation to the
0D South Bengal Diwv.
rerox copy of Reply of Worthy Director-Sss
Xerox copy of Memo issued from the DD South
Bangal Dvisiion.
4. Kerox copy of Mamo iss
Bengal Division on my

ol from the DO South
reply to the reprasentation,

<

pdvancs copy o x

The Principal Diretor, DES/SSE, East BlockY, -~ for information and
FL. L Puram, MNew Delhillooss. necassary action pl.
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Annexure-vII

Confidaential

DIRECTORATE GENERAL OF SECURITY
CABIMET SECRETARIAT, GOVT. OF INDIA,
OQFFICE OF THE DIVISIONAL ORGAMISER .
F.8.B., SOUGH F CMGRL DIVISTON
L, HAZT MD. HOHSIN SOUaRE
CALUTTa~7 0001

P

DATE 28th/30th

ORDER

-l

I have carefully perused the representation of Shri MK Sinhke, C.0.

dated 19.9.98 against the adverse remarks in his ACR for the vear 1996-97

communicated to him vide our Confidential Memo No. 536 dated P LT LR,

The office has given a month wise acoount of activities undertaken o3

him <during the relevant period and he has made a mention of various ta:

-

assigned to theze tazks

gnad to him by the A0/ Commandant/Div. Hars. He

claims that all crity & with the best of R

3—‘ *
i

s oabilitiss. While giving

illustrations of his

ional capability, he has also brought in some
irrelevant matters like his endeavouirs to purslade s particular YIP to be a
Chief Guest for an FPC. He has, in the process, mentionsd the most mundane
things done by him and thereby provided all the jugtification to the

undersigned to retain the adverse obserfations about his profe

citude.

ionalism and

The adverse remarks entered in the concerned ACE &

""" of an advisory

nature and should be taken in the right spirit. Whilsupervising this

al instances of his casual approach

officer’s  work, I had come across sewy

lT;

towards his mature lately, these remarks remain relevant to the pariod for

which the ACR was written and therefore, shall remain urchanged .

B

L

Sril oMLK L.Sinha,
erclw Dflwﬂ‘\@r
3 sk, Camp @ Shillong.

A #
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annexure-vIiIII

Extract of SSB Dte’s Memo NoO. 14/888/92/91(74)-11/4354 dated 9.10.98
reaarding submission of ppplication of Shri N.K.S8inha, 0O for information.

EAACA DL AN el AT A it

o e o £ b 0 G 500 O SO0 92 S04 SO 08 S0 0 no e e P

“ts  Tm this connection, it is intimated that the promotion of Shri
oK L sinha, Circls Droganiser wWwas conziderad by the DPC along with
others but Shri sinha, could not make the gradand as auch was not
approved for promotion by the pec, Shiri Sinha, - may pleass be informead
ancordingly. '

3. This was the approval of Director SSE.

Memo NoO. ﬂ&f&ﬁfﬁw?EKPFElESEd Dated 15.10.%98"
Copy o o

The frea Drganiser, 388, shilong, Meghalaya for information and
necassary acthion.

. Sd ;"’. h
_ area Organiser, s ()
shillong Division, Shillong.
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Annexure—IX

S0/ GE
x njf Security
'l%LOHul Drganiser,
Tion, Shillong. :
ilding, Ground Floor
‘“ghﬂlﬂya. :

iated ﬁh@ L, 1999

anfluence to

Gth, seirvant only they are approached or pa
2 e
wou ld be assumed that is has been taken e only at the instance of

How .

-')
Sinha,

urth

MEMORANDUM

o~

~
™

1, % thalava.

fe per Rule 20 of thk CCS (Conduct) Rules, 1964, no Goverrmment

garvant shall bring or attempt to bring any political or other outs

20t of matbers partaining too his s

le member of parliament, normally sponsor the case of individual

ssed o do so. Since

sarvant as provided in the said rulse.

ence has been received from Honble rHember of Parliament, it

Wwourulnﬁ promotion of Shri Mawvendu Rumar 3inha, 00O SS8,

ide .

UERon any superior uuthuriiy to further his interest

@y ice under Government.

e

Before further action is initiated against Sh. Movendu Kumae

L

ar action providaed in the ruless.

This has the approval

Sl S~
Ares Drganiser (admn).
Shillong Diwvision, illong.

Arada Drganiser,

Shillong

' rahalava Grea

circle Orqganiser, Balat, it is reguested that his explanation

may please be called and sent to this Div. Har. Shillong for taking

iMemo Mo. EAJADM/41/PF /NKS/ 97/ 578 Dated 3.6.1%9

|!

O

tem oae

ﬁhrl MoK L Sinha, CO, Balat Circle, Cfor information and
l’:§r3 at

1
i

gt

d,{*
imE2a

\T:;F'J 5

Fhill

. Faghalswva rEcessary action

P
Tl S,

Illegible
Urqaulwﬁl,
Maghalava Area,
Ong .
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Annexure-X

Mo, S quhmq

Hrector: L of QPpuilYf
ffice of %hw [ Tonal Ur ‘ ”
SE “h)l]nnﬂ Divisiion,

nnuunu Floor

BT IAIYCT o e

‘atv Buil idiﬂﬂ.
Meoha lay

N
&P -
pe

{»
,_A

MEMORANDUM

Area Organiser, $SB, teghalava nay please referred to his letter

Mo. 756 dated 7.12.98 enclosing threwith the representat
WM. L. Sinha, circle Droan iser, SSBE, Balat addressad

n ol Shri
to principal
Cirector, $SB, regardi g his supersession in promotion due o e

ramnarks in tr

Lo

thereof. - —

&
3
_h
O
-3
<
3
QO
-
;_.\
N
O
5
§
3
Qo
X
e
=3
<
ol
=
o
O
__h
j+3]
Q.
<
o
#
®
-
8}
8 g
;\’_
5}

' Director, S$SSB, has carefully perused the representation dated
16,1198 by Shri N.K.Sinha, Circle Organiser, 56, Balat, along with
ﬁi& cravious representation regarding expunction of adverse
gnd other communications

e

remarks

it by Divisional Oroge

ngal Division against his representations

v

Py mommunlman@d to Shri anmdjnf , CD, Bal&t 5J1tably"
fa) Promotion of his junior -

/ ~s already intimated to Shri NoK.Sinha, Circle
GUrganiser,vide SSE, ate Memo MNo. 14/98SB/02/91(7411/4354
ixi@d 9ulunjvﬁu” his name was considersd for promotion as Sudves
Organiwar by the DPC along with other Dircle Organisersul as he
cbuld not make the ﬁrad&

a3 not recommsnded by bhe DPC for
to some of the Circle Qrgan
Uk arse Or

ganiser being a
rEmarks cannot @xm

o e
o nmt recomnendg his oa for promotion
promotion quota ?:;'e»::c::rne avallable,

Expunction of adverse remsrks in his ACE foir the period

acted that adverse remarks were
comnunicated to his belatedly and that he was not oiven

any Mamo ho improve his shortoomings. In connaction,
it has been observed that reasonable opportunity had besn

given to Shri Sinha to show improvemant in the

stortcomings az noticed during the course of performance

>

of his duties, the followin ng Memos wers issued to him,
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1. i Cmmmanmun+ G, Krishnanagar latter NO.

111/802/GOK/ P a/450406 dated 4.5. DE .

J t

1l ‘wmmgndanf G, Krishnanadar., peamo Mo WITT /883 JE02
JBCK /92 (PA) 4808 5 dated 15.5.%6.

131, Aan, KWrishnanagan MEmo Nmﬂvfﬂﬁﬁfﬁa5h£?§%/6544w4é
dated 9.7.96.

v, Commandant, E1 1 K ishnansgar MEmo

e . I*;ﬁr@mwuuhewﬁfﬁnﬁkwdT dated 4.9.%6.

K ishnagar Femo P IS fevrea S GOK

W Commandant, Bl
rT@Pf“ﬁ(w)wdf,fsﬂ dated 15.1.97 and

wi,  Deputy Commandant GG, krishnagar Memo Mo .
. IT|K14?;&[&XTRAJV“'w{1w1359w6l dated 15.2.97.

Shiri Sinha did not hothered to bring any improvemsnt in his
o in his professional

casual dttitude while dealing with official matters
i1ity despite the {asue above advisory Mamos. IE is thus, olear that the
@ﬁwmﬁer@ronﬁd in the acRs of Shiril
.L i sual performance as noticed by both the initiating and
Peviewing Of ficers. In visw of i
1S N0 CAUSE fnr expunging any of the adveiss

s oare The

®_Sinha, Circle Oraanis

a1

i

this the undersioned is of the option that
Me should take

these remarks in the spirit and try to improve.

(o) Cemmun ication of adverse remairks and affording of opportunity To

pr”fent against the adverss remarks comninun 1 ocated

The adverse remarks given in his ACRs for the year 1996-97 partaining

o the period. shri Sinha worked in South Bengal Divislon, e Was
commun icated the adverse remarks and was affordsd ample opportun ity to ke
:idﬁrﬁd bv he ﬁfviﬁiongl

iwpr$$enf ibion. His r@preaenf” cion was duly cor
Organiser, g . B.Division & rejected. The undersi

cmmmunﬁﬂation@ in thiﬁ r@@ar4$ and is satisfied that

"

was af forded o him & his represe ntation () wers aon&iderej by tnP QUmfxi

congerned.

C Further, Shri M. LSinha has also approached Smi. AN . Hon'ble
e
“rnbﬁr of Parliament & thus violated provisions of Rut20 of CC5 uonduct

,x

. 1964 by exerting political pressure in furtherance of his caresry
xnt@r»«t This has been viewd seriously & for this explanation of Shiri
A4 For wide  Memo Mo, 4552 dated 20, 4.99 which

need to be submithed axpedi tiously for taking further necessary action as

Ginha has been as
provided in the Rule.

o, Meahalaya may please expadite tha reply of thiz office Memo dated
a0 4. 1999 as referred To above.

. frea Organiser
shillong Division, Sh

@
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Dated 4.6.1999

for information and ns

3
&

i3,

|

2 emenem e T gube.sm
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-annexure-XI

Confidehtial

BLT/Es
office

To
The
ﬁﬁﬂ

I’4,

lwqhald

Mlillung Dl

(R N
of the

dated 24.6,.99

i

Division
sott. Bldg., Shillong
)

: Explanation -~ Ref b NOSDKGE/A YS/IPC/4552 dated 26.4.1999
! Commun icated vide Memo NoLEa a0M 4108 S SOTSETE dated B.6.99.

: 1T humbly beg to stabe that I have rece =ived he above quoted memo
‘o S0 /GE /T3 PF/ 4552 dated 26.4.1999 requiring me to submit my

referance madse by the Honourable Member of

T have been informed that it was assumed that

explanation on ths
”dr}iament and whe
1mn ble M.P. had taken up the matter at my instance.

=

_ Gefore submithing my explanation T would like
that I had joined this august organisation in Feb 1992 and I had

iftended to build up my caresr in this organisation by my hard work

and zincerity and I had made all endsavour in this regard.

after my superses
promoted to the rank of S.4.0. 1 had submitted app
the propar channel, &ﬂd I had mads

in July 798 when many of my juni

P EDTESEN Lo

't;b the higher authoritizs through
o attempt whatsosver to bring any -political or other outside
kﬁumpixun iz wholly incorract.

influence as has been alleged and the

of the above guoted memorandum I had mads

after re
nqulr;% with my Tamily membaes and I have come to know tThat my
b my supersession and that he had

mLh@r was also very disturbed
dn hizs own without even informing me, had approached the Hon ble MR,

h@d routinely endorsed the same to the Worthy Cabinet Secrelary.

ﬂﬁﬁt@d T was not even aware of thiz and 1 was persuing my rems
departmentally and as such It would be wrong to assume that T had
i11¢o to bring political and other outside influsnces with 3, t
my promotion. I respectfully submit that T cannot be faulted fmr 1oz
action of my old and ailing father who had on hiz own spproached our
Iocal M.P.

T o b s o o b g g P - £ de *
I, therefore pray before good self to consider what iz state

i~

apove and drop tThe matier.

Yourzs Falthfully,
‘ MoK L Sinha
TLDLSSE, Balat.




F | 39

i ' annexure-XII
l* ‘

QFFICE OF THE AREA OREANISER 5 958, MEGHALAYA aRES o SHLLONG.

I .
o . PFENKﬁfﬁﬁﬂﬂwﬂlf15$839
!1 ’

Oated 23.11.2000

et

)

A'Divigi@ng Oraaniser,
illong Division,
il

Lo —

¥
1.
!
1
i

mbe e {02

long.

Gubr s Submission of representation for consideration of
j seniority for promotion of SAOD. >
Gir, |

1 oam to fwryard harewith an &mplicﬂtimﬂlﬁubmi“
Phi.Sinha, CO Balat for consider his cadre promotion on seniority

=i to the Director, saE Dhe. New Delhi for favour of

"(
Hrnclo @ fas stated above. B
t

! ) vYours Falthfully,
. .
4

:
o~ WS
sar o woi

Shillong

T —

opy to o

1
—i=

-

Shiri NLKLSinha, CO Balat,

N

Drganiser :
ghalaya Shi
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Annexure-XII(Contd.)

Yo the CO SSH
Balat

o
The 0.0, 3

Through the A.C(M)/Through the proper Channel

I
o

Sub sRepresentation regarding seniority with promotion.

FaY
R
s
-
x

With dus regards and humble submission I am herewith scvbmithing

-

e

My representation addressed to the Director, SSE, on the sub;
above .

forwarded to S8 Directorats for their

o St

The sams may ple

gonsideration pl.

Yours Faithfully,

—~y

sd/ = NLUKLSinha 3.7, 2000
¢, SsB, Balat.

2

@A@
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‘ annexure-XII(Contd.)
O/0 the o0 SSBE Balat

Girsctor

S8R, Directorate
Pk L Puiraim
iew Dalhi

Through the Proper Channel

Gyl sConsideration of seniority for promotion for SA0

With due regards and humble submission, I want to draw your kind
attention in respect of my zeniority and promotion.

i) T was supsrcaded through WT MSG from Directorate 1357697 dated

10th July 1995 and thereafter

entry in my ACR for the vear 1996-97 after a gap of 14 months
which adverse entry was not expungsd even my rwprw sentation to
the DO, SSB, South Bengal Division.
Sir, I was not considered for promotion as wsell as my seniority
on that ACK which was communiched after a gap of 14 months as
w2ll after the WT MSE was convaved. |

So, it is my earnest request to your goodsalf, to considear
my case and promote me to the rank of SA0 with due seniority.
and it may kKindly conveved to mse plaase.

Thanking wou,

vYours faithfully,
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N , Annexure-XIII

Mo 14/ 888 ,/0-2/91(74) 11/ 387
Ministry of Home affairs
Ofo the Director, 5

Fast Blook-y

LK BPuram,

flis Deelhi-1100468

fai
SE

Datad the 30th Jan/2001L

MEMORANDUM
PMlease refer to your Memo NOMSDEGEKJ*K‘#pFIlT?4“?J dated 13th Dacember

2000 forwarding therewith application of Shri M.K. sinha, 00, Balat Shillong

- -

Division regarding his promotion.

@ A detailed reply regarding supsrsession in promotion in res

Shri MK Sinha, Circle Organiser has already been conveved vide this

O e fﬁf st Memo of Even number dated 16.4.9% which may plsase be referred

to. In his recent represzentation dated 2.7.72000, Sh. Sinha OO0 has not

twumhed any new point., His promotion case will be considered along with

Gthars Jer6udln| upor the number of vacancises in due course of time. The
offic r may please be informed accordingly.
3. - This issues with the approval of Joint Director {(Pers.).

1

. JOINT DEPUTY wx&ri1um
Mo . ADM/PE/61-67/2006
o

Shn MoK Sinha,Circle Organiser 588, and
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Annexure-X1V
i I
‘ _ BLT/Estt/21/PF /COSSB/ 2001

, ‘ O/o the CO SSB, Balat

fh ﬁ':“

:zu 1;.,, MHH

G vtd-of India
Zast Blook-y
H,Kiuqrum

Through ~ The Proper Channel
1 1"
Sub ix Praver for self consideration for promotion with dye BENLor by,

Sir, o
Iiwa& superseded on 10th of July 98 vide SSB OTE WT mﬁg Mo LESDE-
C Fdrth@r I received a confidentia)l M@mo NO. 2/85B/ACR/SB/97/536 dated
Ed,flva' on Znd Septemnber "985 about an adverse sntry in my ACE for the pd
I“Qu~97 And this adverse remarks Was considered by DRPC as stated in Memo
R /&FKQ«?a/QF/46$4 dated 29.4.99 and 50 I was rejected from promotion.

A ?ound my nams in the sen

Tority list at ul Mo 14, and
;ozeﬁ oroso juniors, werse

about & half
Promoted,

. I ém confirmed that bench mark for promotion from 0O to SR 1s good,
0 Post was Group BT o during 1998, &b I am confirmed that seniority

sida vital role the consideration for promotion. I was highly placed in
tn@ gwn1u|L“y list, '

i .
5. Aaftier this I am cons tations to provide me
juz;tidesgﬁu&t to speak about jy L =@, the deptt. Tss
honest confession, about

‘-xlnf"j

Ued me & warning for my
ional mis 1mh; of my old father for

tusney For an redressal of my grievance,
wlthmu ny knowledge .

dprrwdfhgnw local M of

& Fﬁg#n v T rec
/.ﬁ‘.

rived a reply from S8B Directorats
“if7d)li/3$7 dated Z0th Jaﬂ/QOOl (OM AOM/PF 100~
that my >

)

2, Moo 1479884
01/2006 dated 23 Feb 01)

5 depending upon no. of

will be considersad along with othe
uﬁanuum” in dus coursze of time.

Hutiﬁirg I have referired sOMmE SWAMY” s PHlW Books and I have COmS 1o
kKnow that a zerious injustice hawve taken places

to me -
1. & laLx ----- communication of
e, mithouqh Just af
communibated to me

ElOllfﬁ??? Estt. Da;z- the 30th January 197a).

e LR
i

. A ;0
LYY

adverse entry (after
the promotion list was out
st

of 14 months) to

1t should have ez
2y 5th June 1997 (G.I. nop.® AR DUM. Noo
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The ﬁOﬁ? of

s remarks can’t vxmci te b o
again as &wwj wheﬂzmzanc1es of

mffigar'with add
At recommend his case for promotion,
promotion quota becoms available””

g it is evident that I was being cons idered for promotion but the
et {Int@ntimh&lly gave me adverss remarks, kesping in'mind? not to
cost and not to promots me and Favoured soms of thé COS

i;it at any
e near and dear to thsam. .

expuUng

whio

This is a pick and choose method.

! . . \ N
4. 'Tﬁe deptt. Did “t follow the rules ma
210l fﬁf?? stt. Dated the 30th Jan 1978 by not communicating adverse

remarks on or before 5th June 1997.

in G.T. DLPL & ALRL, DLM. Mo

5
0 L

I;had"in a very pollte manner earlier raised this cuestion, for why I
WES 0? Brezing comiunicated the adverse remarks within 5th of June, 1997, but
the i@@ttu smartly counived and tried to convince me that an opportunity was

ntation agaist adverse remarks in ACR 1996-97

givel

to me for represe

rits

.| The casual attitude of deptt. Devastated my carsesr and T owe
fe . o
condidéred for promotion when at the last moment an adverss remnarks was

plaged] in my ACK.

. \
. also, rhe Memo Mo. SO/GE/AF3/PF/4684 dated 29.4.99, speaks about
r of about a half dozen memos to me To amend my professional atitude.
d

Tl <pumk1ﬂ<|~~1 do rot remember those memos. This creates a doubt in my
mindg Hhat some °° mala fide intention’ was behind this.

@ir. I hawve full faith in vour pious justice and I know you Will show

PP S B | SR e

| Kind gesture by promoting me to the post of SA0 with hc@plnr intact

<.

. S
73
=

iy seniority.

This iz for vour Kind and nfa pl.

—

L

J._z —
'}_g ,—'.)—-“—«

Yours faithfully,
gd/~ Illeq La
r

A . . : RN S 1
d C.0. S8B, Balat
! ’ 1 Shillong div.
‘ yd Maghalyva
j y aﬂ”
£ 0
i \ s
I L /
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' Z &

+ 1) h

S

Latry of Home
Horth Block

H,w De] Lhi~110001 .

Through - The Proper Channel

Sub :Redressal of Grievance in r/o promotion.

With due regards and humble submission I am herewith putting before
WO [y q|1mvmnr& and seaek its redrassal from YOU end ples

I am Wworking as Circle quaﬁi<ur in the deptt. OF $.9 Bl (Special
Service: Bureau, r.H.a. Wt 11,2, 1997 ‘

L am superseded onl0th of July’ 98 vide OSB DTE MSG No. 15%96-97, But
Gt kR o that . an adve;
ancl Siﬂnwd by the Do,

B

remarks which re celved by me on 2L, 98
O 24th July”ﬂm Was the cause of my

>quPmLm$lun

I'balisve that s0Mm2 Malafide

et on ol ases against me. The deptt,

Stowped me to be come. sao By putting an ah

reEmarks at the 1a BT Mo
Bay latep moneEnt L oS0 1 oam VEPY much Srleved,

A% the deptt. Broke all the norms and conduct set by RS and oos
FHules and‘rﬁquiﬁfwd 1t own pocket ryle, Since 1998 1 am the deprived
IR S0 and constant] redquesting the higher ups for matiured gestyre Ly
diving me n|um0ulmn with dyes BEN10rity .,

Sir, fmr YVOLT convenience I am hers RN mILMLHinU 411 the MeEesns
SOCUMEn e and & photostate COLy Of recds Irepresentation to Hon’ble D.G.

" Kind and &*rlv action to redress
zd for vour

I greatly ns
shall be highly mbln

M
st king reply on this Mt e

grievance. T

With all warm regards

FﬂllOmUr€$ oA
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w?ruci copy of Dte Mamoranadum Mo
rEcar omq representation

of

fass

Promaotion to the Frar b S,

l ‘.;; f \.2'
A 18.6.01 submit

Annexure-XVI
aH;H,X”l(?ﬂI}/lééa dated 1.9.01

e MGKLGSIinha for

iz

thed oy
!

tetesvove o0 st i 0 A 00808 BN 00 D08 A S SRR TS S NS 0 AT e et e i e b NS 0

I
t.f\.\' A8 J’n.

8 e
/7'» -./’u\

ahowe mentioneq r
Mbe along

-

The S e

srtati
Forwarded to the g

Wit
Cire

NS

Skl NLKLSinha, BRE

cheerved that
material

farts worth consic

being devoid of merit.

O Bt 0
"‘?' , { A "u"" B

feang Mo Sh/GE /673 /PP /13648
Copy‘tq :

CThiz
action please

Maciha
miedl B

Oroganiser,

recues

He is

accordingly.

Lup“ Farwardsd to
Cire

e

a

-

oy addr
thelmmwrfmipu

lava frea

informaed the DFficer

Wt Wy FEYEY
a? J" ﬁ 5,

B Ihe MHM haswes

~ has hrmumhﬁ ANy e

ﬁwq&ﬁh nt

awe rejectsd the ssme
AT
*uu"k W p

Dated 15.10.01.

"'\hf‘..,:k:)mi ‘1..‘

for information and nec

O rn

e i:),

;dfw
. fnvﬂ D&
Millong Diwvisic

for information.
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! ©  IN THE HONOURABLE CENTRAL ADMINISTRATIVE TRIBUNAL ::
R - | GUWAHATI BENCH : GUWAHATI.
| .
- ittt
L
| OA NO.475/01
Ly T
: | Shri N.K. Sinha. Circle Organiser ... _ Applicant
‘i 1 | - Vg -
Kl I
S
o . _ Union of India and Others Respondents
b In the matter of :- ' a : : -
il L e . ‘
Lo
Lo
ﬁ . Written statements submitted by the respondents.
.%. i( . | |
co The respondents beg to submit written statement as
¥ | » -
S follows :-—
f I -
i 5 1. That with regard to para - 1 of OA. the respond-
o i . . .

ents beg to state that the submiésicn of the applicant

\%»;/” {i & that the OA have been issued by the respondents reject-— -

ing the claim of legitimate promotion of the> apo licant

is denied being incorrect and factually wrong in fact a

DPC was convened on 13.2.1888 for considering promotion

of eligible Circle Organisers to the rank of SAO. The

- applicant was also considered for promotion alongwith

other eligible candidate but he could not be promoted

as he was graded unfit for promotion by the DPC based

on the service record of the applicant. While filling

. ‘  ‘ ' cont’'d...2,..




‘ B

the post of SAO by promotion selection cum mer it method

is to be em§1oyed. The minimum bench mark prescribed
! : E ". for the post of SAO which is in the pre~re§ised scale
h of Rs.2000-3500/- is GOGD.JWhile the bench mark wou}&
'JG o cont inue tb be GOOD the DPC shall grade the officers as

g GOCD, AVERAGE and UNFIT ONLY. Only those officers who

&F. obtainéd the grading GOOD will be included 1n‘the pane}
i in the order of their seniority in the 1o§er grade
, j sub ject to avai1abifity of vacancies. The post of SAC
g f is  governed by the JQnior.Service Executive Rules and
@ 5 ﬁ the promotion to the rank of SAC is made as per the
| : non-selection method. Since the applicant failed to
; } attain \Ehé minimum bench mark of good required for
| % ! promot ion. he became unfit for promotion.-
: [ B
i 1. 2. That with regard to para — 2 & 3 of CA, 'the

it respondents beg to offer noc comments being the same are

matters of record.

| ﬁ 3. That with regard to paras 4.1 to 4.4 of CA, the

i f o respondents beg to offer no comments being the same are

’ \ ‘ matters of record.

j : : ' : cont’'d...3...




4. . That with regard to para - 4.5 of OA. the re-

spondents beg to siate that the factual position with

- respect to this para has already been narrated in the

reply furnished to para - 1 of the CA which is reiter-
ated here. As the petitioner failed to attain the
mjnimum bench mark of good reguired for pﬁométion’ to

the rank of SAO to his juniors who attained. the

minimum prescribed bench mark accordingly got approved

for promotion and superseded the applicant.

5. ' That with regard to para - 4.6 of OA. the
respondents beg to offer no comments being the state¥

ments are matters of record.

6. That with regard to para - 4.7 to 4.8 of OA,
the respondents bég to étate that the factual position

regarding issuance of Memorandum dated 24.7.98 by the

. Respondents Office and representation dated 18.8.38

submitted by the applicant is admitted. The
representation was dﬁ}y considered by the Competent
Authority but rejected under intimation to the appli-
cant. It 1s'gert1nent to mentién here that it was not

only onbthe basis of this adverse remarké against the

cont’'d...4.
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individual that he was found unfit for promotion but

his being unfit was as a conseqguence of entire service

records which was taken into consideration as .per . the

rules by the DPC. Further the applicant was time and

again advisory Memo. for improving his way of

functioning and professional skills which the applicant

failed to improve. -

7. That with regard to para - 4.10 of OA. the
respondents beg to state that the contention of the

applicant that based on some un#iubded allegations his

promot ions was not effected denied factually 1ncdrreot.

The reasons for non-promot ions of the petitioner have

already been projected in the reply furnished to para -

1 of the OA and the same is reiterated here for sake of

brevity.
8. That with regard to para - 4.11 & 4.12 of OA.
the respondents beg to state that‘the factual poesition

with respect to furnishing of representations by the
applicant 1is admitted howe#er it is denied that the
same were not considered by the respondents. A1l the

representations made by the applicant were duly consid-

Vcont’d.u.s...



ered and action taken on: them under 1n€imati0n to the

applicant. In fact the applicant has himself annexed

copies Qf the replies given to him by the respondents.

3. That wfth regard to para - 4.13 to 4.18 of O.A. .,

the respondents beg to state that the éontehtion of the

applicant 1is denied being factually incorreét. It was

not only on the basis of the adverse remarks mentioned

in the ACR for the vear (1886-1887 that the applicant

was not promoted. In fact the applicant did not have
satisfactory record for ﬁhé MaX imum Derio¢ that was

-taken into consideration by the DPC. The DPC had on
\ '

113.2.1898 evaluated the service records of the appli-

cant alongiwth other eligible candidates for {he pre—

ceding five vears i.e. from 1982-93 to 1986-1987 and

based. on the same graded the_individua}s as fit or
unfitﬂ As the apclicaht was graded unfit based.on the
'servioe‘reéords of the preceding five vears the appli-
cant could not be oromoted!NWhi1e filling the post of

SAG by promotion selection cum mehit method is to be

emploved. The hinimum bencﬁ mark prescribed for the

post of SAC which is to be emploved. The minimum bench

mark prescribed for the Dds£ of SAQ which is in the

@, ~cont’d...8... T
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ore-revised scale of Rs.2000-3500/~ is GOOO. While the

bench mark would continue to be GOOD the DPC shatl
grade the officers as GOOD AVERAGE and UNFIT‘ON:Y. Onty
those officers who obtained the arading GOOD will be
included 1in the panel in the order of their seniority

in the lower grade sub.ject to availabitity  of vacan-.

cies. Finally the commititee recommended  -the oromotion

‘of 15 Circle Organisers to the rank of Sub-Area Orga-

nisers in the order of merit as a conseaquence of which

some juniors of the applicant were a?so‘recommended for

'oromotion as they were found fit for prqmotﬁon by the

OPC. Further the Allegation of the applicant that he
was not considered éor promotion is denied being factu-
ally -iﬁcorreét. The applicant was duly considered by
the DPC but since he was found unfit he could not be

promocted. The respondents have conducted the DPC as per

the Rules and Instructions and no i11eqa1ity whatsoever

has been committed:

10. ' That with regard to para - 4.17 of OA, .the
reséondénts beg .to étate that the detailed factual
position highlighted above would reveal that there is
no vmerit in the case of the applicant and the same
requires to be dﬁsm?3§ed in limine with costs.

€

cont’d...7.



11. That with regard to para - 5.1 to 5.8 of OA.
the respondents beg to state that factual position with’
reépect to the grounds has»alrea&y been narrated in the
res?y furnished to various paras éf the OA and same . is

reiterated here for the same of brevity.

12. fhat with regard to para -~ 8 & 7 of OA, the
respondents beg to offeh nNo comments.

13. " That with regard to paras - 8.8, 10 to 12 of
the QA. the Respondents beg to offer no‘pomments. These

are matter of records.

In the light of'the forgoing submissions it is
most respectfully praved that the instant CA be dis-

missed as the same is devoid of merit.

VERIFICATIGON



&4 -:‘h

VERIFICATION

n I Shri Kuldip Singh Katoch. S/o Late Karan
i Singh Katoch.. being authorised do hereby wverify and
dec?ére that thé statement are true to best of my
knowledge. information and be?ieve‘and I hé?e riot

suppressed any material facts.

And I sian this verification on this —-—---=--

th day of March. 2002 at M"-‘?—

A

E Lpf: 2% '/ \<@&45f>ﬁﬁ7a&_aL<1JL
: ’ Dec larant
| BlvisTenal Orgaaiser, 55P

Shillong Divisine.
Bhilisng- 795Gu
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Confidential,

No. 14/858/r2/91(74)-1T — (e @"f

DIRECTORATE GENERAL OF SECURITY, gw

L OFFICE Or THE DIRECTOR: SSB,
EAST BLOCK, V, RK DPURAM,

. NEW DELHI~110066.

Dated, the, 1@1“[99

MEMORANDUM NooE

LR

Please refer to your letter No, ST/GE/A-73/PF/15079
dated, 18,12,98 forwardlng therewith representation

 NO.VII/Estt/Zl/PF/CO/98/51, dated, 16.11.98 addressed to

the Principal Director by Shri N.K., Sinha, Circle Organisger

reqardlng his superse581on in promotion due to adverse
remarks' in the ACRs for the year 1996~97 and expunction
of adverse remarks.,

2. ° The undersigned has carefully perused the

representation dated, 16.,11.98 submitted by

'shri N.K. Sinha, Circle Organiser alongwith his previous

representation regarding expunction of adverse remarks

and other communications sent by the Divisional Organiser,
South Bengal DPivision and others referred to in his above
representation, The points broadly raised by Shri Sinha
in his representation and the factual position is
indicated as under'-

(a) Promotion of his juniors:=~

As already intimated to Shri N.X. Sinha, Circle
Organlser, vide SSB Directorate Memo No. 14/SSB/A?/91(74)-
I /4354 dated, 9,10.98, his name was considered for
promotion as Sub-Area Organiser by the DPC alongwith
other Circle Organisers.but as he could not make the
grade, he was not recommended by the DPC for promotion
even though he was senior to some of the Circle Organlsers
recommended for promotion. The post of Sub-Area Organiser
being a selection post, an officer with adverse remarks
cannot expect. . to beboromomﬁx- and the DPC rightly
did not recommend his-case for promotion., His case would,
however,,be4cen5ldered for promotien again as and when

contd. oo e 2/"
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vacancies of promotion quota become available.

(b) Expunction of adverse remarks in his ACR for
the period 1996-1997,

Shri Sinha has contended that adverse remarks
were communicated to him belatedly and that he was

not given any Memos to improve his shortcomings.
In this connection, it has been observed that

reasonable opportunity had been given to

Shri Sinha to show improvement in the shortcomings
as noticed during the course of performance of his
duties, the following Memos were issued to hims=

i) Dy. Commandant, Gc Krishnanagar letter
No. ITI/802/GCK/PA/450406 dated, 4.5.96.

i1) Commandant, GC Krishnanagar, Memo No,VITI /883 /50K /
92(PA)-4808~25 dated, 15.5.,96,

iii) AO, Krishnanagar, Memo No. V/409/Cash/95-96/6544-46
dated, 9,7,96.

]

iv) Commandant, GC Krishnanagar, Memo No.VIII/826/GCK/
PA/8085-87 dated, 4.9,96.

v) Commandant, GC Krishnanagar,'Memo No,IV/Area/GCK/
- Trg/92(0)=472-74 dated, 15.1.97 and

vi) Deputy Commandant, GC Krishnanagar Memo No.F-IT1/
149/GCK/Trg/vC /VII=1359-61 dated, 15,2.97.

Shri sinha, did not bother to bring any improvement
in his casual attitude while dealing with official matters

or in his professional ability desnite the issue of above
advisory Memos. Tt is, thus, clear that the adverse
remarks recorded in the ACRs of shri N.K. Sinha, Circle

Organiser are the reflection of his casuel performance as
noticed by both the Initiating and Reviewing Officers.

Contd....3/~
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In view of this the under31gned 1s of the opinion
that there is no cause for expunglng any of the adverse

~ Jemarks. He should take these remarks in the spirit and

try to improve,

 (c)‘ ,Communication of adverseé remarks and affording of

opportunity to represent agalnst the adverse remarks

communlcated..

The'adverse remarks given in his ACRs for the vear
1996~97 pertains to the period, Shri ®inha worked in South-
Bengal Division., He was communicated the adverse remarks
and was afforded ample opportunity to make revpresentation.
His representation was duly considered by the Divisional
Organiser, SB Division & rejected. The undersigned also
‘considered all communications in this regard and is satisfied
that'réaSOnable Oppoftunity was afforded to him & his

representation (s) were considered by the quarters concerned.-/

3. Further, Shri N.K. Sinha has also approached,
Smt. Reeta Verma, Hon'ble Member of Parliament &,thus,

violated provisions of Rule 20 of CCs conduct Rules, 1964

by exerting political pressure in furtherance of his career
interest. This has been viewed seriously & for this

explanation of Shri Sinha..is being obtained separately.
i\v

4, Shri N.K. Sinha, Circle Orqanlser may please be
informed suitably.

é\-’-"‘""’@» v

( N.S. §Xﬁ5§5rﬁi3g5.

DIRECTOR: SSB.
TO,

The Divisional Organiser, SSB,
shillong Division.
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B3 ¢ Uprishnanagar (In:74:1101)
51 3 safiz {(Host langol)

Tated ¢ the
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10-07=96 without £ail, ’

Ce e AGGns e Ty Qg‘w._q
g

S bircctorate suncral oo BEGH 3 84°2
office of the Commancanty/AQ

A Croup centre SSE Krishnagaxs”
. FOs Krishnagex. Pins 74120 -
Dty Nedie, (West Bengel). L

pated the __ Jfloulymts. | B

*

.- -

MEMORANDUM

A

i

Ref your letter No. T13/TRG/10/0K/95=96/194 7 -

dated 4-6-96 thereby seniing the ad justwent accounts of ..

circle level Exercise held in your circle wef 25«05«96 to.
30-05-96 for fse11,002/~, H R TSI

The following ébseyvetions erc made to ‘comply
with immediately. - -

il
i e

~a) The sdjustment accounts has been sent o
this office directly which should have been: .
submitted through your 8i0. You have done s0. .
despit instructions already dssued to you. The
reasons for. sending the accounts digectly may:
be furnished, T B S
b) The accounts ﬁgzwithout the countersignatu
of $20 which is a }éﬁgal requisition-reasons -fo
this omission mey be intimated. aAdjustment - -
accounts cannot be accepted with out countersi
gnature, = A
¢c) You are clea:l_\i(!‘ instructed to-observe the:
ebove formalities ‘before proczeding on leave -
put you @id not ebide by the instructions, Th
has resulated not gnly unenecessaxy corrsponde
nce but slso the agjustment accounts has been
heldup, This leps :ﬂs. peing viewed sexiously. e
the same is being placed in record. S

you are directed o explain 'the"re‘asmg for
sbove lapses., Your xeply should |geach the undersigned by

1

": 4 . ' ‘ - " e
* 1 "ARGA OBGANISER
| 558 _ERISHNANAGAR.
To, N
Shri N.K.Sinha. : . ' ‘ . e
0, Krishnagar. e

_Copy to s 1. SKOS Ranaghst witH| the remerks the accounts 1

pbe sent after segrhtiny .and duly undersigned

’ o may be sdvised|and meticulous about his
T duties specially Mhile desling with sccounts
r \/ﬂatmr. ‘ E o ' -
L 2. pegsonal File of ST K.K.Sinha 4n Estt.

- . ¢
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" © ngtel, the  Lth Sent 1995 !
/ .

' | ey

_ _ /'Cirvelp Orgonlser ¥rishnancqg-r please
, ! \

refer tc his letter Na. 1/nen/15/c 0%/ 95-96/233

;ﬂtcd 21=3=G6 subriitting complinn*e of cbseru*tipna

‘ralsed by “hri B.K.Pal Coy rqmmnn or/"ubv'roa
"ltegrriver, Mmnaghat during tnaprction cof Circle

froaniaer offices ; . RN

! W BN

2, Cirele Orgariser Krishnenogar w2s
dirreted vide endorsement Hoe vi11/9826/55%/9
(Ph)/1957-33 drted 24-2-96 to submit the compliancs
cf abseruntions by Sth March'05 nositively uhercas
hr has syhmitted the comnlirnce report vide above
e-forpet Yetter after lanae of atcub 6 ronths vhich
sne-%s his crsuel attitude tc comnly fhe instrue-,
tinn of hinher flor.

Te He 1z advised o he aynatunl to-cemoly
ulth *he tnatructisna of higher Har v ehin otipylo=

* ted time othepuise a serious viey uill be token
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copx. : | CONFIDENTIALD. - N[ L0

No .IV/Area/TK/TGR/921{Q) /472-74
Directorate General of Security,
Cffice of the Comman?ant/AC,

GC %8B Krishranacar,

* PG : Krishnanagar {FPin-741101)

LT + NadiafWest Bengal). .

Cated the 15th Jan'l997.
"Memorandum. '

o e o A |

Please refer your letter No.Nil dated 12-1-97
~regarding non-svailability of stores for Circle level
Civic Acticn Exercise of Krishnanagar A.0,F,

In this regard you are instructed to explain the
reason as menticned below:- .

1) Mobile stage was very much available in GC
Hgr. but the same was not ccllected by MNK,
Chandan Sarkar on 12-1-¢7, This matter could
have beer shorted out by-you when yeu had
visited my chamber on 12th January. Similarly,
CGI sheets are very much available with GC Har,
but the same was not collecter by gou.

Similarly, other items mentioned in your letter
coul@ have been collected wekl in advance but you failed
to do so. You are therefore advised to take instructicns
seriously and avoid making false statement which are
un-becoming of an cfficer.

¥
s e Receipt of this may be ackrowledged,

b
S$d/- 15-1-97

CCOMMANALT /AC
GC/AREA SSB_KRISHNANAGAR.

To,

Shr N.K.Sinha,
Circle Organiser,
SSB Krishnanagar Circle.

Copy toi=
1, The Sub-Area Organiser,S% B, Ranaghat Sub-Area. e
is &irected tc keep watch on the performance Jf
Sh. N.KSinha and alsc to guide him from time to
time in performing his ¢uties sincerely and
efficiently.
2. Personal file of Shri N.K.3inha.
e
= | 2¢/- 15-1-97
' N comm , (¢ ant /A0

TYAREA S8 K RIS HMANAGAR,

2
euanm QM SLF/ER-
GROUP CRNTRE, SSB

Kmhmnaﬁ“. Nadu'



CONFIDENT IAL gg} , -7
_ No.I11/14%/GCK/TRG/Vol 1/1359- 4
e virectorate Coneral of Security .

: : Office of the Commandant, '
- Group Ceritxia 5SB Krishnanagar T
o PC : Krishnanagat (Pin:741101). q'f
o v DT &+ Nadia (West Bengal) o

Dated, the * . |S‘#4 Feb, 197,

e

3y

' Memoiandug

x . R N

.. Subject - SUBMISSION OF REVIEW SEPORT OF RTC OF
N S J KATSHNZAAGAR CIRCLE.

-

e i

AT
0wl e

o, This has reference of your letter No,111/
TRG/52-A/SAO-HGT /1117 dated 07.2,97 thereby sending o
the Raview. Report on.the RTC held in Krishranagar eircle |
Wee.fi 03,12,96 to 23.12,96, H
. =-. On perusal of report, it is ceen that the s
Review Report has been sent b you 2fter a period of mhew |
about one and nalf month, Suc delay may be justified. - -

: Besides above no signature of C.0.,Krishna-
nagar has been endorsed in the report which speaks of
“gxtreme casualness on your part and the same is being
Rept in record .for ‘further refercnce at appropriate s
¥ime and place as‘you have mlserally failed to comply !
- with the orders/instructions {otbe higher Hyrs. and :
it appears that you do not p%ﬁé%’the spirit of abiding :
by .the instructions and guidelines, {
‘. .. .. On number of occasions yoy have been briefed : |
- ~verbally and in writing as well but I7failed to undezr= ~
~ Stand’ as to wny you are taking things so lightlz. Your
- performance have been watched very closely and there
ale:reasons to believe that you have hardly put in
. any.efforts to improve your performance in every field
© . as'a Circle Organiser.

.~ -~ The Review Report is being returned herewith
-'to_do-the needful immediately and »eturn the same after
mgeting the onservations and Giving justification on
the above points as this last opcortunity®being given
to you to improve your performance and not to take
things casually falling which suiteble action will be
-dnitlated, Your explanation alongwith the report !
should reach this office latest by DA a9y without

failjiggmwhieh ex=parte decision will b tegsn. .
Shwese. |

 Brelo: Lo .,;>;///7G:
%égip-*@iliéﬁﬁi __~By.Commandan L
=~ Group Centre B
gg"i NeK. Sinha,CO ﬂ’}msmmagar
T o\ o nha \ A y .A
1/C,SA0,Ranaghat Stb-Area, (rg??\af\/

s M
((}//‘. \\:\

Cop§5to :
i:—ﬂiVTﬁ:rTTSSBjsﬁ—ﬁivision7€afcnt%a~for—inf0rmetiea~
238564

o The Commandant,GC.SSB.K/Nagar “or information please.
3. Personal file of the Gfficer,.

;////’:Uy.Ccmmanga tz/// '

wroup Centre!(SSB .
ggkﬁ\mgrishnanagar "
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/'
DIRECTORATE GENERAL OF SECURITY, q§;

OFFICE OF THE DIRECTOR: SSB,
EAST BLOCK, V, RK PURAM,
. NEW DELHI=110066,

Dated; the ,@]4‘}/ March, 1999,

MEMORANDUM

Prof. Smt. Rita Verma, Hon'ble Member of Parliament,
' through her- letter No. 510/Mp/DNB/43/98 dated, 28,11.98,
requested Cabinet Secretary to look-into the promotion
case of Shri Navendu Kumar Sinha, Circle Organiser, Balat,
Shillong Division, :

2. As per Rule-20 of the CCS (Conduct) Rules, 1964, no
Govertment servant shall bring or attempt to bring any
political or other outside influence to bear upon any
- superior authority to further his interest in respect of
mdtters pertaining to his service under Government.

Hon'ble Member of Parliament, normally sponsor the case

of individual Govt, servants only when they are approached
or pressed to do so., Since a reference has been received
from Hon'ble Member of Parliament it would be assumed that

.1t has been taken up only at the instance of the Govt. servant
as provided in the said rule,

" 3. Before further action is initiated against

~ Shri Navendu Kumar Sinha, Circle Organiser, Balat, it is

requested that his explanation may please be called and
sent to this Directorate for taking further action as

41 provided in the rules,
Gos
}&5 K This issues with the approval of Director: SSB.
—_— |
SwS | ‘ - ;%%ékfi,//”///
,\\ : ‘ ( S.S. Bora )
fﬁh ; : ' Joint Deputy Director (Ea)
.‘\ TO, P

C’ﬁ\}The Divisional Organiser,
Shillong Division, '
shillong. . O\CL/

Qi\
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No.21/SSB/42/98(1) '

- fi'jf:'“ P fDlrectorate General of Security

e Office of the Director, 553,
"East Block~ V, R.K. Puram, ,
‘New Delhiel10066. C gﬂa

Dated. the g . \-\\3¢

‘The-Up—dated seniority list'of Cirle Organisers as on.
The senlorlty llSt may please be c1rculated

'énclosed. S . ‘ S

. f

D1v1s:onal Organlsers may ilso satiSfy tﬁe correcineés

"The nomes of Clrcle Organlsers who 301n°c in 1997 have
peen retlected in ‘this Draft Seniority List. Their names will
»01'cu1ated when all the COs in the selact panel join,

‘ . Please acknouleoco recelot. |

’

KARAN

The Divisional Orcanisers J&K/HP/UP/ \‘B/NA/AP/n&.u/SB/aHG/Manlpur _;
.and Nagaland DlVlSlonS. ' ;

. The Deputy Inspectors General , FA Gvaldam, TC Sarahan/Salbni—
'barl/ﬁaflong/Kumarsaln J&K, - ) o

The A551stant -Director (Estt) DPG Ist Safdarjung Lane,
New Delhi. 'He is requested to circulate the seni Tority list
. to Miss Anlta(Pa551) Vinayak, CO,- at present, on deputation
to - your organlsatlon.




Date of

Dctp of '

1f. . joining joining confir=-
) ~in Govt. - as C O mation,
. service, '
———— '—"-""""'"-_t"’n_’":"-t"o"u"o"o"'c".—' Ll e R R
—.ﬂ:—O—‘—.-‘\i:-i—._o_ -'-'6:'-'.‘-'— —._7L§- b

RN Anal (ST). .- 1.3.48,
Kashi ‘Nath Singh. 17,1.53,
'S,P. Llama ", 1.4,42,
B, K. Ghosh . 30,11,44
P. Gannopadhyay

B 4,2,55,
MK, Bua . 1,4:48,

fll. John J TOJQ Sanoma E
N . (ST) 42c 49
- 12$\B S, Negd 9 A 42
' 13 NLss Agtia(Passz ) 20.9.60,

Vinayak
1

\/42i/vanndu K. S .nha

10,12, 64,

g 15. Nhtan Kr, Kcno 2l 20,6.64,

, 16 Kuldeev Sinch G, 1,6 .‘
oo 17, HunJan Chetla". '1512.63;,
' .lu.vNE"malendu Rav '

20,1,57,
19, Kunwar Virondra <o
’ .S.ngh Panwar, . 17,6,63,

‘ Subrata'Bosn 23,2,67,
{gwnch uhauhan -3 l 6u.
) n‘Sinqh~ 91 3. 64,

| ogoi 1el57.
“hnjit Singh R—Ja °6 3. 63.'
f”Pradlr Kumar l 7,67,
Blraj Bdrthukur l.7 6l.ﬁ'
Nthsh Ch, Sﬂn ..l 64
{RH) Kumar Thakur 26, 1. 66-
.Prunab Bﬂrnatra Goha n 1.3,6C,
L"k Neth Baishwva 91.4.60

Vi rondra Singh Beniwal 5,10C. 09
Rvk@Sh Ran)an Bh tt 22, lO.u5

":30;
i3k
Lo 32,

o ;? R ,
i L .

' cengxl—- L

. } k?CAff/ll? o

e i

Matric.

M,
U/Matric
BSc.
BA,
MA,
BSc,

28,7

BA'BEd;
BScPt-1
BA,

12.7.73.
18,11,85
11.8.75.
1.5.76

o 2
N 7.

R T Y

~15.7.91,

18,7.73

11,8,75
..1.'0 50.76'
31, 1,86

Temp, -
Temp;
Temp.l
12,11, 68 .Temp. :
12,111,280 Temp,
12.ll:SSvTemp.

-~

12,11.02 Temp.-
12,11,06 Temp,
e

‘~.2 90  Temo,

e 2 OO Temo,

15.7 oL Tems,

N 0~ wtation to
SPG Lo

© BSc,{Hsns) 11,2,02,  11.2,22. Temn.
BA. L a,2.00, 4.%,01 Temn,
i, L 27,1G.81,  20.10.¢1 Tema,
" wCom, ' LLls.Ul, .1, 1L.91 Temp,
" LA, 12.1Ge%), 10.10.91 Temp,
v BEG, 25.2.52,  20,2.52. Temp.
BA, © 0 Lledll Ul 1. 11,91 . Temn,
WA, 9.11.93, C.11.91, Temp.
WeC £ AH  21,12.91.  21.12.91 Temp,
BSSLC 7.10,91,  7.10.91, Temp,
BCnm, 3C,10.91,  30.10.%1.Tem,
inter.  A1G.9L.  4.10.91, Tems,
BA. ‘1,.LP .1 12, 10,¢1 Temp.
BCn~m, 1y, a1, 11,161, Temo

BA, 1?.;-.,1 19,1001, Ta
BSc, 14,5,72, 14,5,8%, Temn,
 BA, CB.1L,01, L1191, Tome
A BEG, 07.1,02.  27.1.92, Tam
M, 7,042, 7.1.02, Temo.
Cunt .

12.11.88.
16, kL.85 12, 11,88.

|



- \
27 : \
et R S s s R R g .=
" anliiesh K. Singh7.9,62 ¢ -oimeGi 23.3.92  23.3.62. Tempi.
4, Manchar Pradnan 19,10,62  SCesm 16,4192 164,92 = Tempi -
“:.gAshok Kr.$ingh' 15,1066 . Mc. . 28,1192 28111792 Temp,
1 sMandj. Kr. .Sharma 141 63 .. B.Com _8.-:10;"91 8. IC.QJ. - 'Te,mpw:
. :Uma :Sharma 10,63 2.A.H)  18.4.92 184,92 Temp.
- Jugaleshwar .. e e . oot
¢ Salkia 1.4.66 8sc, '27.4,92  27.4.92+ Temp,
- Hari Prasad Sahu 12,8,65 'EA (H) N LT T
RN st e BEd) LB 710,01 7.10,91 .. Temp: ..
“Soumitra Dutta  -23.10,65 -BSc, 18.3,92°  18.3.92 .. Tempi
‘Bhaska¥-Hazarika: 16.7.66 :.BA 4,3.92  4;3,92  Temp.

- € na Mol . 20.8.68 . BSc. (H) = .29,6.92 29.6,92 Temp: '
¥ 4370 Marish-Sinha  +3.9.66"  -B.Con | c23iMioL 23i11.91 T mp..,
T Tap , 13,2162 . M.Coh 1,4,82  1:4.92.  Tempi |
B Samson-Gahatraj  29i 1460 | BA 13,4092 i3.4,92  Tempi
N " Miss Anjali Sinha 1,1.58 BA 1120491 11,110,681 Temés,
E “Duogloni(sT) ¥ 466 BA 1.6.92  1,6,52° Temp}

‘ '-'Paé!%%ng Tserlng ' ‘ : B
2 - Lepcha’ (s T) L1, 1,67 B.Com 20,3.92 20.3.92. Temp. '
P ' Das; SC. 1.1.60 . M-Com, 16,4,92  16,4.92  Temp,
# Gautam Roy(SC) -30,1.62  B.Com. . .30,9.92 30.9.92" Temp..
2 Bimal. Ch. Roy{SC) 11,9.61.  M.Com, 23"4”02 23,4,92 Temp.. ..
e " Kegio 6iga(sT) ©13,3.65  BA 1l 10,91 11.10,91 Temp.. .
L. 53, - Newang Rigzen(ST) 2.2.56 BSC, 2,92  7.2.92 Temp..
% 54, Madhab Ch. Royl$C)9.2.66 - BA 31‘3.92 31.3.92  Temps.
£~ 5, Tagam Hami (ST) 27,7.68.  Hr.Sec.  26,7.93 26.7.93 . Temp..
i 86,. Ashim Kr. Basu (SCY7,2.63 Hr.Sec. ' %4.3.92 3,92 Temp.
f;j'.sﬁiﬁf_sldheshwar Borah(sC)28,1,67 BSc. 1.11.91 llll.Ol-' Temp.
\ 58, _Sibhash'Ch. Roy(5C)16,7,67 BSc. ' 12.3.92 12.3,92  Temp.
“7. 59, - Sushanta Nblllck(aC)2 12,67 ‘BTSc. 9.3,92  9,3,92  Temp.
i 60y - '"Jyotl Pra‘cas‘h o C - :
2 .77 - Roy (SC : ,28.L.1 3.. BA 22,4,92 22,4.92  Temp.
~ Oom: Prakash(SC)‘ . 2,2,64 . BA 15.6,92  15.6.92  Temp.
_‘_"Subrato Sarkar(SC)1,5.62° = . .BA 3.10,62 3.10.92 . Temp.
':'-""‘"»Jagdlsh Prasad . _ L : o L
. Arya: (sc) . 3.7.56 Inter 13,5,92 13,5.92  Temp.
4, Sujit Ch. Msndéi(Scti'iiéi BA . 28,6,92 25,6,92 Temp: .
Menoj Kr. Sinha sC)2. 1,68 B.Com | 28,8.92 28.9.92  Temp,
Sushanta Moy Das(SC)3 7.58 'PUC ©31,12,91 31,1291 Temps
67f*_ Eﬁiihﬁii%§33 © 16,1.50 - BA(P-II) -23,5,92 23,5.92 Temp.
68, .- Parim#l Ch. Roy(SC)2,1.67  BA 1,10,92  1,10,92  Temp,
_‘[, \‘)Jr"(j”(l, 2. o
f B Contd....3P/-
vty -
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'86

“f'Bhushan Josh1
"'jsamlr Kr, Sarkar

?Lalscwnhen
“Kinget 9(ST)..

éfindra Nath Roy
Shamsher Singh

i"MlSS Usha . -
:Devichand L

cepiChand Pant

Vlkash Marwah
* Jiwan Singh ™

Kaﬂ%ban Deep Sin

Anll Kr, Sharma

Saﬂ}eev Chandel. -
. Nitin-Ral Gupta
Rameshwar Dmttw

v N“rbhey Singh

91.1

2 ;I:;‘é'z’i’j,
93,7
94,
95, .
965
97,

08,

- 9,
<100, .

L plO;.

£ 102,

103, -

104,

105,

Jagmohan Kha'ti
Bhabaglt Nandl"

Pradeep Kumar

. 119,10.67 - .

o

"2, 1,67
'5,3,67
'13,4,64°

22,6, 66

7.8.60
CTn1ves
9.8, 68
2,12,61

26.-.60”"
'4,4,6)

ﬁldSkn
~ . 27.3.65

gh 2,5, 65 .

7. 5. 66

9,10,65

25 8. 64

- 25,4, 6/

18, 7 71

30, 12,62

quan Tiagi ~30.6.69
Satlsh Kumar "15,5,70-
andg Kimar 26,3,63
Sarwdn’ Kumar 1. 12,64
Nhkhul Rawat ;14 L9, 66
£ Paukhanmang(oT)1.3 64

. KamalJeet Singh ~ 25,4.65
Devender Singh v '
ASWal 4,6.71
NhnOJ Keshav 3,5,69
Afjun Slngh e 4,4,65
BaiVinder Kumar (SC )24, 1.2, 67
Yengkhom Chaoba 3.12.69
SinchH{SC) :
ngzan Wangail (ST)3.12.66
“hﬂt?f”ﬁmz

13,9.93

Hr,Sec,

12,8,93

12,8,93
BA ©15,7.93  15,7.93
" BSc. " 21,8.93  2i.8,93
" BSc,(P-1I) 29.7. 93 29.7.93
BSc. 22,7,93  22.7.93 .
©BA 18.6.93 18,6.93
BA 1.7:93°  1.7.93
MA 1.2,94  1.2.94
BA(H) 6.6.94  6:6,94
BA 6.5.94  6.,5.94
Msc,LIB  13.2,95 13,2,95
BA,BEd,LIB 27,9.94  27,9.94
S o (an) ‘
BA 28,4,94 28.4.94 .
B.A. . 720.6,94 20.6.94
My 253,04 = 25.3.94
BSc, - 3,5.94  3.5.94
MPhil 23,4,94  23.4,94
e, "11.7.94 11.7.94
MA 2,5.94 2,5.94 .
BA. 26,4,94  29,4.94
"B, Com:  28,4,94 28,4,94"
B.Com - 10.5.94 " 10,5,94
- , -~ (AN) SR
MWhil @ . ° 19.8.94 10.8.94
CoMA - 6.7.94 . 6.7.94°
'BA,BEJ. 9,5.94 . 9.,5.94
'BA 1 29,4,94 . 29.4.94
A ' 20,4,94  29,4,94
" BSc, 10.5,94  10.5,94
(AN) -
M Sc. 7.2.,95  7.2.95
BA 25.4,94  25,4,94
MSe. 12.9.94 12,9.94
MPhil” 15,6,94  15,6,94
\ (AN)
e 18,6.94  18.6.94
BA 27.4.04 27.4.94
BA 24.6.95  24,5.95
(AN) 0
BA 19.4.94  19.4,94
(AN)

. ~C00=

~do-

-do;‘m

A—d0+-f*
—do- 3

~do=- .
‘Temp:.
Temp.

Temp,
Temﬁ;
Temp.,

Temp.
Temp_.

_ Temp..
Temp.

Temp.
Temp .,

Temps -

Temp.

Temp. n

Tenp.

Temp.
Temp.
Temp.

Temp.
Temp.

Temps .

Temb:

Temp.,

~Temp.

Temp,

Temp.
Temp,
Temp.

Temp.,

Contd, .. 4P/~
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»06:.;Shankara Pharya(oc)3l¢8;67 BA 6,4,94  6,4,94 Temp.
107, . -Partha P. Blswas(SC)lé 12,70 BSc.. . " 27,9.94 27‘§‘94 Temp! -
ioslf‘salzgram (sc)-- - 10, _.6 CBA 76,8.83(F V)28 2,94 Temp,
; ‘109, S ‘K.Badola, - 30, 6 65 " pscl 3.8.02  129.8.96, Temp,
s S o, S mrough
KRR T Tmen T o e s
‘; ”lel"fraﬁas Kafoakir 16,1068 BCom \ - .15,11.90 9:10.96 -—do—
C 1L, Sanjeeb Negi 575,67 M5, (Maths)21.6,90 12.8.96  —do-
e 412 4;Ashok Kumar '15,6,66 . BA(H) 12,2.88(1.8.) -
R o | 10.5,93(S55)27,8,96 do-
" Dalbir Slngh 13*3'70"-fnbc(physic)16.7.92 14,8.96 =do=
flShallendra Singh 17.9.68 .. BSc. 17.8,92 22.8.96 +do- -
g' : Sanyib Chakrabortylé, 12,66 . BSc. . 9.5.94 126,9.96. —Co-
- Ajay Kranti 31,167 inyW(HiS) 08, 11,90 . 21,9,96  -do-
' Madan-Dahal 111,66 - BA(H) 31.12,9L 30.8.96° -co<
. uﬁc 'C." Pandey '1,7.69 - - BSc. (P-I1) 23.5.92. ,13,9,96  -do-
19, Alok Kr. Pandey - 15.6470 B.Com . 23.6,94 . 30.8.96  =do-
f120.~ Je Basumatary(ST) 1.1.62 - BA,BEd. 15,1080 5.8.96 © ~dod
She tal Slngh $3ini20,9. 66" pUC 1.7.91° * 10,9,96 -30-o
T % . Diploma 1n oo . _
. ' ~ Civil Engge. ?
Sandeep Kr.Sharma26.LO 69 . ‘BSc. 10,6, 94 26.8,96 —do=:
" Anjam . Lama(ST) =~ 14.11,67 E. Com  5.3.92 7 16,10,96- ~do-
Jagvir Singh(SC) 1.8.68 MEc. 2,11392 | 22.8,96 « ~do- -
np ¢+ 7.12.82 - 30.9.96  -do-

57 Subhash Sarkar (SC)LS 8.63
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" EAST BLOCK, V, RK pmm.
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Dated (HL, October, 1998.

ﬂ‘ :.No. 14/85 Té%?;.(?ﬂ-ll i\u‘@rfv

““‘ ~-15 QL1199 ‘“f*“

R
Muiu. ey S 4 eng

Fyra 7y Hey P R |

T R A 5’@@9&

Please refer to your Letter No, 58/GE/A-73/
FF /1169394 dated, 24:9.98 forwarding therewith
aoptication of Shri N, K. Sifha, Circle Organiser,
regarding his promotion.

24 In this connection, it 1s imima‘fed that

_the promotion case of Sjri N.K. Sinha, Circle Organsser
was considered by the D along\vlth others but.

Shri Sinha, could not make the grade and as such was
not agproved for promotion by the DPC. Shri Sinha,

may please be infonned accordingly.
3. This _has the approval of Director, S$SB,

‘/ | E . . ( S.Sa Bol‘a )
' Joint Deputy Director (EA).

(\\C@(/-P‘\%; \J To,

The Divisional Organiser,
shillong Division,
m.rs_

I T
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uOFHCEOFTHECWﬂSmNALoRGANwER,;¢;Q3
: S.8.B., SOUTH BENGAL DIVISION . '..c, .-
-1HHAZIMDFMOHSH¢SOUAREQ :
CALCUTTA-700 016

sssaiaisessnon Qe
2/335/4ck/s0/97-98/ 6% I R © . pare.28th se
COROER L e AR K

I have carefully perused the repraesentation .of
Shri'N,K, Sinha, C.0, dated 19, 9,98 ‘against the adverae
remarksin his ACR for'the'year~1996f97_c0mmunicated to 5
him vide gyr Confidsntial Mamg No, 536 .dated 24,7,98," !

him by the A.0,/Commandant /pjy, Hqrs. He claims that g1}
thesa tagks vere executed-by hinm vith utiost sincerity ang ala-
with the best of his:abilities, Uhile giving illustrations

of his professionsl Capability, hg has’'also brought in. some

irrelevent nmatters like his 8hdeavours to pursuada a paerti~

.Ccular VIP to be g Chiaf Guest fgr an MPC, He has, in ths

pProcess, msntioned thg most mundana things dona by him

-and thereby provided all the Justification' to the under

iy signed to ratain the adverse observations about his

profeasipnalism and attituds,

The adverss ramarks entered4injthe concerned ACR

. are of san advisory nature ang should be taksn jn the right
- 8pirit, Wwhile Supervising this officer’s uork, I had coma
© aCcroas sgvaral instancas of hig Cosual approach tovards his
. profession, Evgn jp he has iaprovad ‘angd "become more

mature lately, thesa remarks remain relevant to thg period
For which the ACR was vritten ang therefore, shall remain

Odocds o
=N
(A;K.F(ZAQ;\Q )Y g
Divisional Orgvnfsar
Shri N.K. Sinha,
Citcle Organisar

Balat, 558, Camp Shillong - - S



.wﬁxtfaét of S% Dte Memorandum
' 2668 "dated '1,9,2001 regarding
snbmltted by CO NeKeSinha for
SAO,

2]

No. 14/SSB/A2/91(74)-11/
represent at ion dated
his promoetion to the rank

v LRe aoove meationed repres

Joint Secretary (MHA) was Lorwqrned
the connected papers. The MHA have oor rv»
Shri N.X.Sinha, Circle Organiser has
new material facts worth cons;qeratlol.
llave rejected the same being devoid of mcri;.

~raeNr
KX

o e nae b ces S eme

e S e @ e e Gde ove ey

Memo. No. SL/GEA-73/1F| /304 g

Copy tui=-

Yie ATos

and NEeCeSBBIX S Jouaen ula:se

U OR

' Lt.u . //Fk‘
./

the officer cecnceprag v. Crdiagly

i

Area UrC1“¢fGJ
SSH Snilloag
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in the matter of :

O.A. No. 475 of 2001

/=
o
vy

Shri Navendu Kumar Sinha
Vs-

Union of India & Ors.
And

In the matter of

Rejoinder submitted by the applicant in reply to the

written statement submitted by the Respondents.

The applicant above named most humbly and respectfully begs to state as

That your applicant éategoricafly denies the statemer;ts made in
paragraph 1, 4, and 9 of the written statement and begs to state that the
DPC held on 13.2.1998 computed/graded the Bench mark of the
applicant in an illegal and unfair manner by acting upon some
uncommunicated adverse ACRs, and so grading him as unfit for
promation. As stated by the respondents in para 9 of their written
statement, the DPC held on 13.2.1998 took into consideration the service
recgrds for pregceeding five years i.e. 199”—93."!993-94, 1994-95 1995-
96 and 1986-97 in respect of the applicants wherein the applicant is
stated not to héve satisfaétory record for the maximum period .
Surprisingly this fact of adverse records was not communicated to the

applicant at any point of time. Even in their last memorandum dated

22l —02c
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24.7.98 ( annexed as Annexure- Il with the OA) the respondents
mentioned about some adverse remarks in the ACR for the year 96-97

only and did not mention of any other adverse service records of the

- applicant which they have now taken plea in their written statement. The

adverse remarks pertaining to the year 96-97 was also communicated to
the applicant only. vide memorandum dated 24.7.98 { received by the
applicant on 2.9.98 ) ie months after the completion of the whole se!ectioryl
promotion process by the DPC and that too 4 only when the applicant '
agitated against his non-selection fo.r promotion and not earlier,
surprisingly the adverse remarks. for the \,rear 96~97;' as quoted by the
respondents in their memorandum dated 24.7.98 aiso indicates that the
applicant was graded as “Good"and the concluding remarks were of
advisory nature only on the basis of which the DPC downgraded the
Bench marks of the applicant ‘without caring for the established
procer:lures and settled position of law.

It is relevant to mention here that as per the settled position of law,

the adverse entries in the ACR have to be communicated to the

concerned government servant within one month of their being recorded.
Further, a copy of the letter communicating the adverse remarks, duly
acknowledged by the official concerned should be kept in the CR firél The
DPC, before acting upon the Adverse ACR s shall ensure whether the
aforesard procedures have been observed and records produced before
upen the uncommunrcated CRs, if any. It has also been pronounced.in
number of judgments that downgrading of Benchmark/ACR cannot be
done without recording reasons and cormmunication thereof. Further,

according to the Apex Court, a representation made by the concerned



official against adverse ACR cannot be rejected by the competent
authority arbitrarily without recording the reasons in.the file.

In the instant case, the respondents as wéll as the DPC vioiatéd
and flouted all the procedures established by law as stated above and -
most arbitrarily and capriciously acted upon the uncommunicated ACR
thus depriving the applicant from his legitimate prombtion and promoting
the persons junior to him in an illegal and unfair manner.

That the applicant categorically denies the statements made in paragraph
6,788 of the written statements and begs to submit that the applicant
never received any advisory memo as stated by the respondents and at
no point of time the applicant was informed of any shortcomings on his
part. It was only after the whole selection process and the impugned
promotions were completed, the applicant was inforfmed on 2.9.98 about
some adverse remarks and that too of advisory nature in his ACR for 96-
97 which was also graded as "Good” and as such was not a bar for
prorhotion of the applicant. The expression entire ‘entire service records’
which the respondents have now taken plea of are subjectg to strictest
proof and the Hon'ble Tribunal be pleased to direbt the respondents to
produce ali the alleged service records and proceedings of slection before
the " Hon'ble Tribunal to substantiate the facts vis-a-vis the
uncommunicated adverse service records of the applicant which the
applicant is still unaware of.

That in regard to paragraph 10&11 of the written statements the appllicant
begs to statg:ge applicant has become a victim of gross injustice and it is
a fit case for the Hon'ble Tribunal to interfere With and to protect the

legitimate right and interest of the applicant. The prayer of the applicant
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and the grounds of relief as shown are most genuine and full of merit and
as such the application deserves to be allowed with cost.
Under the facts and circumstances stated above, the Hon'ble Tribural be

pleased to allow the original application with costs.



o

VERIFICATION

|, Shri Sri Navendu Kumar Sinha, Son of Sri Bimalendu
Kumar Sinha, working as Circle Organiser, SSB Balat Circle, Balat District
East Khasi Hills ,Meghalaya, do hereby verify that the statements made in
Paragraph 1 to 4 are true to my knowledge and | have not suppressed any
material fact.

‘ 5
And | sign this verification on this the®th day of égémba, 2003



